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MR. CHAIRMAN: He is the last speaker. Now, the Minister will reply after his
speech.

SHRI VAYALAR RAVI (Kerala): Sir. yesterday, | have been called to
speak...(Interruptions).

MR. CHAIRMAN: Yes, you are there. ..(Interryptions).

SHRI M.R ABDUSSAMAD SAMADANI (Kerala): Sir, what about cther parties? We
are waiting.

MR. CHAIRMAN: That | will see later on. First, Mr Vayalar Ravi is there.

SHRI M.R ABDUSSAMAD SAMADANI: Sir, Members from so many parties are
there. ...(Intenruptions).

MR. CHAIRMAN: Please, sit down. Let him speak. Tell me after that. Please, take your
seat. ...(Intenruptions). Please, take your seat.

SHRI MR ABDUSSAMAD SAMADANI: Wil we get a chance to speak? Sir, it is a very
important subject.

MR. CHAIRMAN: | know it is an important issue.
SHRIM.R ABDUSSAMAD SAMADANI: Why are we denied. Sir?

oft Qumafy : O g IfST | .. . (eauM). ..
SHRIM.R ABDUSSAMAD SAMADANI: Why are we denied. Sir?
off Ul : aeft el g 2 3l Y A Tield, S 918 MBI FaR B |

SHORT DURATION DISCUSSION

Internal Security situation in the country—Contd.

DR. GYAN PRAKASH PILANIA(Rajasthan): Sir, | have the privilege, as has been permitted
by your honour, to put forward the scenario pertaining to the intemal security of this great
nation. During the last 2-3 days, there have been very illuminating speeches on this issue in
this august House. And, | trust that twQ unanimous points have emerged outof that. One is
that a national concern is there regarding internal security. The internal security matter is
not a partisan Issue, it is not an issue pertaining to any
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one group or parly, it is not a matter to exchange allegations and counter-attegations, but, it is
a rT>atter of utmost national importance about which national ranwensus should emerge
through debates from the Houses of Parliament. It is not a partisan issue, but it is a
national issue, which concerns evisryone. This was one unanimity assumption arises.
Another was that the internal security scenario is a matter of concem, not only concem,
but of grave concem and anxiety. It is disturbing; it is challenging; it is alarming. Maybe, it is not
a matter of planning, but it is a matter which needs very serious consideration. | think, hardly any
ilustrations are needed to state that during the last so many years, intemal security scenario
has not been a nomal one. Assassination of a Prime Minister on 31 st October, 1964,
assassination of a former Prime Minister on 21st May 1991, assassinati(jn of a Chief
Minister of a State are some examples of this. There are isnough instances to state that
there is something wrong, perpetuating constantly on the interal security scenario.

Sir, then the horrendous attack on that black day of 13th December 2001, on this
august Parliament which is the citadel of democracy in this country | shudder to think, what
would have happened had only one ten"orist entered the) portals of the Parliament. It was great
gallantry and sacrifice of eight persons. Two of Watch and Ward, five of the CRPF and
one of Delhi Police, and even a gardener, contributed their blood to save the security
and honour of Parliament. Was it not enough to shake us? Only three days back, we paid
homage to those martyrs. Not only on Indian Parfiameni;, but there was an attack on J &K
Assembly also on 1 st October 2001.1 think. Sir, there are enough pointers to convince
everyone that there is something to think about on internal security scenario.

As far as common man is concermed, | think, everyone is aware about it. And in spite of
the seat of the Central Government being in Delhi, a Swiss citizen had to say that Delhi is
not safe for women. faeetl Afgemail & forg FRfar 12T & | Minors are being raped. Dehi is
not safe for minor children. Senior ciVerens are being murdered. Some time back, a Lieutenant-
General and his family were murdered. Neither childhood nor womanhood nor aged citizenry is
safe even in Delhi, what to say of that horendous murder of a Memlaer of Parliament, Smt.
Foolan Devil Instances can be quoted ad nausoam.

Some days back, there was the news about the rape of a medical
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student of Maulana Azad Medica College on Khooni Dawaza and the frial
is going on and the sentence is to come very soon for the three rapists.
Lives of ordinary men and that of WIPs are not safe, not even property is
safe.

By quoting statistics, circulated by the Home Ministry, it cannot be said that things are
improving, or things are better now. Regarding statistics, | would just like to mention that
statistics are like bathing suits. What they reveal is suggestive, but what they hide is vital. In
this report also, there are certain admissions that things are deteriorating. It is not bepause
of this Government or earlier Government, but it is becauseof ci*ainmore deep-rooted
causes, that law and order scenSfifels getting deteffocated to that extent where we can say
that it is impinging on intermal security.

I would like to submit here, in this context, with your permission, three basic postulates.
One is that intemal security is more than law and ofder, as was very beautifully and
eloquently projected by Dr PC. Alexander yesterday | think it needs a litle more elaboration.
Law and order is primarily a State subject for which States are responsible. Internal
security can also be said, to some extent, a State subject, but not primarily. Primarily,
internal security relates to the nation and interational security is concem of the national
Government, of the Central Government and of the hon. Home Minister, from which he
cannot abdicate. That responsibility squarely lies on him. it is because of this that there are
CPOs, it is because of this responsibility that there is Intelligence Bureau, it is because
of this responsibility that there is a control in the hands of the Home Minister as far as the
whole country is concemed. So, confusing and laying blame at the door of the State
Governments would not solve the matter Law and order is one of the parts which impinges on
intemal security, and as General Roy Chowdhury had yesterday said, the line between the
law and order and internal security is a thin one, but the line is definitely there and that is
one thing which has to be thought of. Another thing is, if intemal security fails, the very
foundation of the State is in danger. And there is every possibility that the State will
disintegrate. So, internal security threat is not a threat to life and property of an ordinary
citizen; it is a threat to the very fabric of the State and there are galore examples on the
intemational stage about how States have withered when their intemal security has been
jeopardised. So, this is also to be taken care of that if intemal security fails, the sovereignty of
the nation is in jeopardy External security deals
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with border and that occasion arises rarely, it may be in 1962, it may be in 1971, if thejre is a
war in Kargil, it may be there, but internal security is constantly there. It is a continuing
process and hence handling intemal securit/ is more difficult — it is a 24-hour job —
than handling external security. But deterioration in intemal securty ulimately jeopardises
extemal security al:so.

Ancther postulate is there, Sir, and that pertains to the statement that terrori 3t is
not bom. A person who harms interal security most and whose weiapon is violence and
whose strategy is fear and whose aim is terror, that terrorist is not a borm person. There
must be certain causes, there must be certain reasons, there must be certain circumstances
which give birth to a terrorist, and until and unless those circumstances are looked into,
are appreciated, eliminated and removed, terrorism will be there — whether it may be in
the form of PWG, whether it may be in the form of Maioist threat, whether it may be in the
form of Naxalite threat, and just to repoatthem or to enumerate them in brief, | would say, Sir,
they are economic exploitation, they are regional imbalances, they are ftrivial
aspirations, they ate outcome of neglect, they are basically outcome of some kind of
injustice, it may be social, it may be economic, it may be political. There will be some kind
of discontent or some kind of oppressive law, such kind of law which makes law impossible.
Till these basic factors which motivate a tribal to take to the gun, which motivate a poor man
to fight and b ecome a robber, which motivate a commoner to become a lawbreaker, fill these
fundamental root causes which are embedded in some kind of injustice or in poverty or in
unemployment are met with, there will some kind of resurgence in one area or the other which
will destruct intemal security. 1 he law and order situation will definitely be grave. But it will be in
one C(3meir or the other of the country. As far as intemal security scenario is concerned, Sir, |
would like to go into eight facets of it, as briefly as possible, because, | am well aware of
the time constraint, and the value of the time of this august House. They are: (j) infiration and
proxy war theatre of J&K; (i) insurgency and secessionist movement in the North-East;
(iii) naxalite terror and Left Wing extremism; (iv) Maoist threat in Bihar, Jhari*hand and on
Nepal border; (v) PAN Islamic fundamentalism, which is usually e)ternal;..(/nferrupf/ons)

MR. CHAIRMAN: Your time is over.
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DR. GYAN PRAKASH PILANIA: Sir, | will conclude very shortly. Mine is the maiden
speech, and | am aware that Your Honour are always kind to the maiden speaker. | will just
conclude within a minute. (Interruptions) As far as Rajasthan is concemed, interal security, |
think, is on even kneel there. But as far as the 1040 kms. border with our neighbouring
State is concemed, on which there are madarsas and infitrators also operate there, that is a
matter of concem. And last, but not the Jeast, | will conclude by saying that the most
dangerous of all these activities is the naxalite terror, which at present, has spread its
tentacles into 157 districts in 13 States, that is, in about 27 per cent area of the whole country.
This is most sinister, this is most dangerous, and this is one thing, which if not controlled,
will lead to a disaster for the country.

| know. Sir, with such an august House, and with yourself in the
Chair, the safety of the nation is in very secure hands. But | would only lke
fo state that there is a need for alam; there is a need for concemdJiTere is
a need for constant vigilance on this front. | am grateful to you for-"\«lhd
indulgence. Thank you. Sir.

SHRIVAYALAR RAVI (Kerala): Mr. Chairman, Sir, the issue that has been raised is a
very important issue. But | would like to know whether such an emergent situation has
developed to discuss this matter at this point of time. Sir, you know that this Government
has been in power only for the last six months. | would like to know what the compulsions
are to hold such type of discussion. | could not find anything. Moreover, when | was going
through the speech of Shri Arun Shourie, who has raised the discussion on this subject,
down to Dr. Gyan Prakash Pilania, who spoke just now, | found that there is a lot of confusion
in the mind of my hon'ble friends, who are sitting on the other side of the House. In fact, they
have not been able to reconcile themselves with the new situation so far that they have to
sit in the Opposition. That is the main thing which | found. So, what Mr. Shourie has said and
what Mr. Pilania said is that the law and order situation in Delhi is very serious and
kidnappings are taking place. There is no doubt about it. It has happened. Is it such a
serious matter which warranted discussion on the intemal security? Of course, it is a law and
order problem; | do not deny that. But there should not be any confusionin our mind.

I now come to the point that was raised by Mr. Arun Shourie. He
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has comps red the situation by making a reference to the last 20 years; 20 year's mesins
'1984-2004". Sir, my party ruled the country for about nine years, and his party ruled the
country for about six years. Other parties also hsid been in power. Members of various
political parties are sitting in this House Every poliical party has been a part of the
Govemments which ruled the country for the last 20 years. What is the allegation made?
In those 20 years, he says, 19,000 people have been killed. Yes, 19,000 people hale
been killed, but including 5,500 security persons. And he is sorry that only 19 persons have
been convicted! yes, that is a fact,. But who is responsible for that? What were you doing?
What had you been doing for the last six years? Had you tried to prosecute or arrest any
person? Had you put anybody in jail? You can say that you have introduced POTAI But | can
also give you an answer; the Congress Government since its inception has paid a
political price as well as a physical price while enacting the legislations like the National
Security Act, MISAdown toTADA, ...{Interruptions)

i FUIIRT : A ST HE] ARl § [ TS [ g4 8, o9 3iav
TET BN, AT BIg & BT ATS Al 419 H SR oidl BReb s AT ST |
[MR. DEPUTY CHAIRMAN in the Chair]

SHRIVAYALAR RAVI: Sir, the point is, 19 people have been convicted. Yes, we have to
get more convictions. How many persons have been arrested? As Mr. Pranab Mukherjee
said the other day, terrorists are not standing on two wickets; viho should be arrested? ltis a
kind of Guerrila war. Now, the point is what has happened in the last six months. | am not
blaming anybody sitting on that side. The attitude of the Govemment, the approach of the
Govemment should be to see what is happening and what is going to happen. Sir, the hon.
Member who spoke earlier, has mentioned about the attack on Pariament. He has also
mentioned about the attack on the Lec]islcitive Assembly of Jammu & Kashmir The same
thing | am asking. It seems as if it has happened in the last six months. All these
incidents tiave happened. The attack on Parliament was a most heinous crime done by
certain terorists. It happened during the tenure of my hon. friends who were ruling the country!
It was very shocking. Sir, has they got any imagination? It happened after the attack on the
J&K Legislative Assembly. That showed the frend of the ten-orists, to attack the Legislatures. Had
they taken any precaution? Had they got any intelligence reports? They did nothing. They
speak of intemal security today! They should have
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done some kind of thinking that it could spread to other parts of the country. They never thought
about it. The Parliament was atacked and our Watch & Ward staff as well as our jawans had
to sacrifice their lives to save the lives of the politicians or the political elite in this House. Sir,
when did that happen? Is the same situation existing today?

Sir, we have to look into another problem, ie., the Naxalite problemn, to which ttie hon.
Member has refened. My friend from Telugu Desam has also spoken” about that. There was
an attack on the Chief Minister The Chief Minister was attacked in Andhra Pradesh. | am
happy that by God's grace he was saved. We all prayed for his safety. But how had it happened?
He was also a supporter of the NDA Govemment. The question is: Can we blame this
Govemment for not dealing with the Naxalite problem? After the attack on the Chief Minister, or
even before that, and after the continuous raids or whatever that might tie, the Govemment
should have tried to combat the fight or face the threat. The Home Minister had been killed.
In that State, earlier, the then Home Minister — | do not want to mention his name—
was killed by the Naxalites. The same Government continued to rule over there for 13 years.
What did they do? | am not blaming them. But that was the situation. | am not finding faults
with anybody; | am not blaming anybody It is a national problem for which all of us have to
find a solution together. | do not want to blame anybody But you have to see the reality.
Before pointing a finger at us, you should try to see the reality. | feel that this is a matter
which should be looked into from a national perspective. Now, there is no attack on any
temple. But mosques have been attacked and temples have been attacked during the
rule of their own Govemment. The Akshardham Temple was attacked when their own party
was in power in Gujarat, when their own party M.P. was the Home Minister at the Centre.
The BJP says that they have been adopted by God. Even God was not safe under their
rule. This is what happened in Gujarat. This is not something which | am saying.

Now, let us look at the other questions. Mr Arun Shourie's speech was confined
mainly to the Task Forces. He had mentioned that the four Task Forces had informed, etc.,
etc. He had also mentioned about thfe Kargil war | don't want to go into the details of
Kargil war. The BJP Govermment at that time mighthave been very grateful to President
Clinton who kept on saying to find out a solution. | stop at that because we had discussed
that matter in this House earlier But the point is this. A Task
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Force had t)een constituted. Its Report had come. But who prevented you from
imptementing it? Definitely, this Government will look into it. The Govwmment
will study the Report and whatever measures need to be taken, we will take
them. But they had to wait for the Kargil war to make a report.

Sir you may recollect that my party had supported every effort to
normalise I:he relations with Pakistan. We supported it. We supported even the
Lahore Declaration, though they tried to minimise the importance of the Shim la
Agreement, the Shimla Pact. Yet, the Congress Party said, "Yes, you carry on. We
want to have normal relations with Pakistan". But what happe ned thereafter?
Thereafter, we had the Kargil war so, all these things had happened during the
regime of the previous Government. In spite of the steps that they had taken, all
these things had happened in respect: of internal security and external security.
Now, the same persons, the same lion. Members, are raising a hue and cry that
nothing has happened in the last six months. They ask, "What has happened in
the last six months in Jammu and Kashmir and the North East?".

Sir | know there is some time constraint. The North East issue is not a
new i5sue. Dr Alexander knows it better The North East issue has been
discusised. We have to find a solution through discussions. Of course, there were a
lot of confrontations and a lot of people died. But, today the North East is known
as the Seven Sisters. How have these Seven Sisters been created? These Seven
Sisters have been created by an attempt by the then Government, by the then
Prime Minister, to bring the people of the Noith East to the mainstream of the
Indian body politics. We wanted to bring them to mainstream and we had
brought them in. Yet, there are certain |oeo|)le left out There have been dialogues.
The dialogue in Nagaland is going on. Mr. Deputy Chairman, you may recollect
that, in Mizoram, Mr. Laldenga had been brought to the mainstream. He became
the Chief Minister of Mizoram. He had been brought to the mainstream. It was
because o1 the dialogue. Arms alone will not solve the problem. So, the
Government thought to divide the North East into seven States, Seven Sisters,
give them political authority and make them part of the governance of the nation.
We tried to solve the problem that way These are not new issues.

The same is the case with Kashmir also. Mr. Sheikh Abdullah
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had been released and the power was handed over to thenn by the Congres Government. In
Assam, the Congress Chief Minister resigned and gave power to those people who were
agitating. It was to protect the internal security. That is the sacrifice which we have made.
We did not stand on political prestige because we wanted to find a political solution. We
have done it periodically by sacrificing our own Governments.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRIVAYALAR RAVI: Sir, this is the last point. | am concluding, i don't take much of the
time of the House. You know that | don't speak all the time.

MR. DEPUTY CHAIRMAN: We are foregoing lunch hour so that we can do some more
work.

SHRIVAYALAR RAVI: | know that. '

THIS MINISTER OF LAW AND JUSTICE (SHRIH.R. BHARDWAJ):He has come on his
own after a long time.

SHRI VAYALAR RAVI: Sir, as regards the Naxalite issue, we have to look into the
political environment. The hon. Home Minister must look into this point. In the context of
internal security, the political environment, especially in respect of Naxalites, should be
looked into by the Home Minister Naxalism cannot be compared with the terrorists and
cross-border terrorism. The cross-border terrorism in the North East cannot be compared
with the Naxalite problem. The Naxalite problem arose in 1967. My State has successfully
prevented—1 dont say eliminated—or controlled Naxalism. Being the Home Minister of Kerala,
I was the one who released the Naxalite prisoners from jail. Today, they are all very good
persons. Some of them are in politics. Somebody has become a priest. Mr.
Vellathuvai Stephen, who is very famous, has become a priest now. Such is the attitude that
we should adept. | cant disagree with Dr Alaxender oh one point—he made an eloquent
speech - that the Naxalite problem cannot be solved by amfis alone. It can be done only
through a dialogue. We have to decide whether we should sit and discuss with them; we have
to decide how to attend to the problem. | appreciate the initiatives taken by the
Government of Andhra Pradesh; also, the Government of India convened a meeting of
the Chief Ministers of all the affected States to see how to tackle this issue. Sir, the naxalite
problem had to be tackled in a
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social manner. 1 don't agree with the theory that if we give employment to
everybody, this will be over. | don't agree with that point. That only gives more
incen tive to young people to take up arms. They think, "If we don't employment,
we should take up arms." Yes; there is a problem. The tribal belt has been
neglected for a long time. People there have problems, and these problems have
to be looked into. These include economic as well as social asipects. Of course,
the Panchayati Raj system, that we have today, has c iven them powers and
brought them into the mainstream. Sir, in this context, | would say that the Forest
Preservation Act. That we have, needs an simendment. This Act prevents them
from taking their own products in the forest areas, and the tribals are facing
harassment from officers-in-charge.

Sir, the problems created by the Maoist groups had its origin in Nepal. But, as
everybody knows, it has come down from Nepal to Bihar, from Bihar to Orijsa,
from Orissa to Madhya Pradesh and from Madhya Pradesh to Maharashtra and
Karnataka. They pose very great threat to us. | can tell you one of my
experiences. | was travelling by an overnight train to some placei, and when we
reached Gulbarga in the early morning, the train stopped. Somebody told me that
the Naxalites seemed to have placed a bomb in the train. When | wanted to get
down and find out what was happening, they stopped me from getting out. And,
the train was late by two hours. Sir, we experience the Naxalite problem in our
State also. But, here, we must understand one or two important things. The
Naxalites, or the people going with arms, are threatening the State itself. They feel
that they are nol bound by the Constitution, that they are not bound by the law of
the land. They defy the Constitution; they defy the State. But there is protection
for them under the Constitution because of human rights. Now, "Sir, we all know
that the former Prime Minister of India, Shrimati Indira Gandhi, was herself a
victim of terrorism. Shri Rajiv Gandhi laid down his life. These are the great people
we lost because of certain terrorist elements.

Now, when | talk about harassment meted out to the police officers, | should
mention here an instance where two police officers had to commit suicide because
the political environment changed. These police officers face threat to their lives
while tackling the internal security of the country. But, thereaf :er, when political
changes take place, you persecute the same police officers. These demoralises the
police force. How are we going to tackle this problem?
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Sir, | will conclude with only one sentence. The intemal security problem is a national
problem. But, in this period of six months, nothing has happened that warranted such a
discussion. This only shows the mindset of the people siting on the other side. Mr. Deputy
Chairman, Sir, much has been said regarding vital issue relating to nafional integrity and
security. | don't want to repeat them. But | have to mention about certain problems within a
short time.
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SHRI R.S. GAVAI (Maharashtra): Sir, as | have been saying, this issue relating to national
integration and intemal security is very vital. This is not something that relates to a
particular political party or a particular Govemment. As a matter of fact, these issues
must be discussed cutting across all party-lines and political differences. | do not intend to
find fault with the previous Government; nor | say that they have done nothing. Of course,
during this period of six months, the UPA Govemment has been dealing with these issues,
and | do not claim that these issues have been solved, but | do want to mention humbly that
the situation has been dealt with. Now, the question arises whether the intemal security
situation has worsened or improved. If it has worsened, then we can draw the attention of the
hon. Minister to the fact that as compared to the situation prevailing eariier, it has worsened.
But today the situation is totally different. Of course, | am not going into any comparison
between this Govemment and that Govemment Now, in this regard, there are a few figures
available from
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the report submitted by the Home Ministry. | am not comparing but, looking at the figures, | can
say that, at least, there is some solace. Now, talking about the security situation in J and K
and, in particular, about the trends of infiltration in J and K, it is mentioned that during 2001,
there were 175 infiltrations; during 2004, up to October, ie., today, there are 100. Again,
during 2001, the estimated number of infiltrators was 3545; today it is 496. The numl:)er of
infitration bids foiled during 2004, up to October, 2004, is 38. Sir, theue are the figures made
available by the Home Ministry. Then, lcome to the violence profile in the North-Eastern
Region during 2001,2002,2003 and ftill 31st October, 2004. The number of incidents in
2001 was 1340; today it has come down to 905. As far as the State-wise security situation in
the North-East is concemed, in Assam, 460 incidents occun-ed during 2001; today, the
number is 226. In Manipur, the number of incidents thattook place in 2001 was265;idday. it is
261.1 dont want to read out all these ficjures because it will take a lot of time. What it shows is
that the situation isj improving. The situation has not worsened from what it was eariier.
This Government has been in office for just six months. At least, we must appreciate that
the Government is taking some positive steps to imprcve the overall internal security
situation in the country.

Sir, now | want to deal with a vita! problem, probably, | am refemng to it for the first time. | am
happy that the hon. Prime Minister and the Government has started a dialogue with the terrorists
and their organisations. | think, this is the essence of democracy. The essence of
democracy demands that you should mend these persons. The decision of the
discussion is the essence of democracy. We are supposed to bring back those people into
the national mainstream. So, if the Govemment starts a dialogue with them, it is a welcome
step. We should not criticise it. The dialogue should not be at the cost of the unity and
integrity and the sovereignty of the nation. To start a dialogue with them does not mean that
they are dictating to us. We ha\'e started a dialogue, let us hear from them also. So, on
this issue, there is some sort of unanimity. So, | welcome this step taken by the Prime
Minister. Starting a dialogue with them may be a one-way action.

Sir, recenth, | attended the World Buddhist Peace Conference at the invitation of the
Kind of Nepal wherein many delegates participated. The delegates welcomed the steps
taken by the Indian Prime Minister and said that peace is the fountain for peace, stability
and everything. Here is
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1.00PM.

the action of the hon. Prime Minister of India who has come forward to have a dialogue
for establishing peace. Not only that, he has declared a relief, which is, certainly, a greater
relief. In this way, he has started a new era. | have got the figures with me what he has
declared. These figures can be referred to from the book of the Home Ministry. On seeing
these figures, one can come to know that whatever package the hon. Prime Minister has
declared for the State of Jammu and Kashmir, it will have healing effect.

Sir, before concluding my speech, | do want to refer to the speech made by Dr. PC.
Alexander. | welcome his speech, | request the hon. Home Minister to take his speech
in the right perspective. He has just warned about the Naxalite problem. We are dealing
with the Naxalite problem. As far as the Naxalite problem is concemed, in some States it
has decreased, in some States it is as it is and in some States it is increasing. We
must remember that this is a contagious disease. It has spread to 157 districts of our
country. So, it is not the entire responsibility of the State Governments to deal with the
Naxalite problem. The Home Ministry or the Home Minister should not shirk its or his
responsibility in this regard. Like external security of the country intemal security is also the
moral and bounden duty of the Govemment. So, this is a waming. The suggestion given by
Dr. PC. Alexander cautions, wamn the Government about the Naxalite problem which is
spreading like a contagious disease throughout the country. With these words, | conclude.

MR. DEPUTY CHAIRMAN: Prof. Ram Deo Bhandary, not present. Shri Sharad
Anantrao Joshi, not here. Shri M.P. Abdussamad Samadani.

SHRI M.P ABDUSSAMAD SAMADANI (Kerala): Sir, | am thankful to you for permitting
me to take part in this discussion. | am not going into the details of the subject. | am only
utiising this opportunity just to mention a few points here with all importance and
seriousness.

Sir, when we take part in this discussion, | am reminded of that great masterpiece
work of Prof. Amold Joseph Toynbee, one of the greatest historical philosophers of the
modern world. His famous work is The Study of History.' It is said that he spent forty years
of his very precious life in writing this book. The book consists often volumes. While going
through
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the contributions made by all civilisations in the human history, he reaches a conclusion —
most of the civilisaions came to a downfall because they faced great prDblems of
disintegration not from outside but from within themselves.

So, Sir, considering this thing, there is no need to underline the point that internal
security is very important for any nation. Sir, | would like to mention here that the forces
of disintegration are not only political, but also cultural and social. So, a country has to give
importance to the cuttural unity. With all iseriousness, the importance has to be on that. Then
only the forces of disintegration can be fought effectively.

Sir, there must be a very comprehensive plan on the part of the Government. |
think, there is a great scope for a healing touch to the wounded soul:>. | am reminded of
the speech made by the Home Minister when he was replying to the debate on the POTA
Repeal Bil. The hon. Home Minister himself mentioned the relevance of a
comprehensive approach towards this problem.

So, Sir, | would like to draw the attention of the Govemment for a poliical solution of the
problem. | am not contradicting, nor am | entering into an argument with my hon. friends
who are sitting on the other side. But, Mr. Arun Shouiie, the hon. Member, who took part in
the discussion, was referring to madrasas so many times. Some other hon. Members use
terms like, islsimic fundamentalism. Sir, this is a very wrong approach. Religion is religion.
Communalism iscommunalism. Religion can' be linked to communalism and communalism
cant be linked to religion. Both are to be kept separsite. This kind of an approach will only
contribute to bringing disintegration and that will only contribute to polarisation of the
society. We have to figiht polarisation and forces of ghethorization appearing in certain
parts of the country. This kind of element can be fought only by the feeling of oneness.
Communalists have no religion. When our hon. friends refer to Islamic fundamentalism, is
Islam responsible for it?

It was repon:ed by the media during the Gujarat genocide, when people who committed
great crimes against men and women some of them were uttering shloksis from the Hindu
texts, while they were committing great mistakes to humanity, how can we call them
Hindus? | don' believe they are Hindus betcause Hinduism is a religion of universal
brotherhood. Hinduism is a i-eligion which trusts on:

252



[16 December, 2004] RAJYASABHA

AT grdiaadl fUdT Sal H29a) ¢ | JiEdT < {EaT < 99 |

The whole mankind is a single fratemity. Everybody is related to each other. This is
the teaching of every religion.

Prophet Mohammed according to the man who gives a call to communalism is
not my man. He doesn' belong to me. If a man creates a communal problem, or if he kills or
gets killed, he doesn't belong to me. The Prophet used the term 3R in Arabic, which can
be very clearly translated in English as ‘communalism.' The same term was used by the holy
Prophet fourteen centuries back.

So, Sir, it is a wrong statement when our hon. brothers, comrades who sit on the other
side repeatedly refer to madrasas, madrasas. | saw this word féur times in the text of Arun
Shouries speech published by the Rajya Sabha Secretariat. Mr Arun Shourie was
repeatedly referring to madrasas. May be, in the full text he might have referred to it several
other imes. But | remember an occasion when the NDA Govemment was ruling the country,
we certain MPs gave a request to the them Home Minister to bring a White Paper on the role
of the Madarasas and whether there was any anti-national acitivity going on. The Home
Ministers reply was that no such Madarasas \Were identified up to that day But, Sir, the
propaganda is contrary to the facts. So, Sir, my request to the Government, to the hon.
Home Minister is that he should try his level best to control the communal elements, the forces
of disintegration, the forces of polarisation ghettoisation and criminalisation. Sir, at the same
time, there is no doubt that terrorism has to be controlled. Terrorism has to be controlled
strictly with all measures. It is the duty of the Government. Terrorists have no religion.
Whether he belongs to this community or that community, we must stand united, the nation
should stand united against the forces of disintegration but please don't associate this kind
of anti-national elements with any religion or any community. Sir, again, there is a need for
working hard for the cultural unity of the country. There is distortion of history, distortion of
historical facts. Sir, what is history? History is a record of the past. History is a record of the
rights and wrong done by a society. There will be achivements and mistakes and there
will be positive things and negative things. History is a gramophone kept. It has voices of
the society. There will be horrible voices; there will be musical voices. No doubt about that.
But, Sir, we should rectify the mistakes and bring peace to the
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contemporary society. In our own history there are great achievements, which our naition
has made, our people have made in the annals of history. For example, who is now
remembering Tulsidas. Tulsidas has written Ram Chant Manas and in the same book
he says that he was lying in front of the mosque. Muslims gave him all the faciliies and he
was treated like a guest there. When he used to write this book he was the
guestofamosque, of a mas//c/. The same Tulsidas was great SrtaWa of Rama. | am not
refen-ing to these kinds of facts. But there are this kind of golden chapter in our history has
but there is an intentional attempt to bury those factors and to search for some of the
unfortunate incidents from history 01the country only to utiise it as a weapon to split the
country's unity and to biing disintegration. Sir, | am just concluding. | think ourhon. Deputy
Chaiman will be just reminding me about the constraint of time. Sir, we have, as a nation,
a common heritage. My request to the hon. Home Ministesr is: the common heritage of the
country and patriotism of a citizen shouki not be questioned by anybody, whether it is a
mojority community or a minority community. Sir, there was census a few months back.
There was a hue and cfy created by the result of that survey After all, the hon. Home
Minister came to this House and he clarified the situation. Throughout the country certain
sections made it a propaganda only create confusion, only to create misunderstanding.
Sir, what is the use? We are Indians. Even if there was a growth of certain community, that
was conlradicted by scientific sources. | think the hon. Home Minister himself has given a
clarification with regard to that. But, Sir, | am only saying that this kind of emotional feelings
are used as tools to break unity in the society. My request to the Government is that; you
please punish the criminals who are working against the unity of the country. But Sir,
please protec;tthe innocents. Godhra is a very unfortunate incident. They are to be punished.
Whatever punishment has to be given to them, please give it to them. Find out who are the
criminals. When we boast about the great protgress of humanity, when we speak of the great
ideological values of humanisnr, what is the justification for hurting the innocents? So the
country's inte mal security will be a reality only when the innocent citizen” of the country’ have
afeeling of security. Sir, there is no need to remember

Mg & Eavm ameH,
1 QGaR YIS HHMH AT |
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Humanism is respect to man. Only when we have a feeling of respect for man and
respect the dignity of manlcind, then only we will able to bring our country's unity. Pluralism is
very important. Only by keeping and protecting pluralism, we will be able to help the law-
l<eepers and punish the law-breakers.

Finally | would like to mention one point. There are some prejudiced approaches. One
of my friends from Kerala, who spoke before me, brought unnecessary things there. He has
brought our Industry Minister into this discussion. | cannot understand the relevance of the
Industry Minister of my State in this discussion. It was unnecessarily brought before the
House. It was politically motivated. It is a fabricated story being used for political mileage.
Even the comparision was wrong. He was comparing the Industries Minister of Kerala against
whom there is no case with ancther person against whom there are so many cases.

Finally, Sir...
SHRI N.K. PREMACHANDRAN (Kerala): Sir, the matter is before the court..
.(/ntemypf/ons)...

SHRI M.P ABDUSSAMAD SAMADANI: If it is so, why was it brought before the
House?...{Interruptions)...\t has nothing to do with the present debate...(/nferrt/pf/bns)...|
have not brought it here.

SHRI N.K. PREMACHANDRAN: He ha$ made a public speech by violating the
Constitution of India.

MR. DEPUTY CHAIRMAN: Mr. Samadani, you please conclude..
.(//iterrupfto/js)...

SHRI M.P. ABDUSSAMAD SAMADANI: Who has brought this matter tjefore the
Hous"7...{Interruptions)...] am only mentioning it ...{Interruptions)...\ did not being it
before the House ...{Interruptions)...

MR. DEPUTY CHAIRMAN; Let uSTKit"o into it...(/nfemyp(/ons)...t has nothing to do with
the debate...(/ntem;pf/< " Please conclude.

SHRI MR ABDUSSAMAD SAMADANIL: Si, | am incuding the quoting
a couplet form Alladmalgbal...(/nte/rupffons);..

SHRI RAVI SHANKAR PRASAD (Bhar): Mr. Samadani, you have made a very good speech.
You have also said that the national security should
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be above partisan considerations. But, | am afraid, in the concluding part of your
speech, you have brought exactly that issue of Kerala before the House. It is
better to have avoided.. .{Interruptions)...

SHRI M.P. ABDUSSAMAD SAMADANI: My dear brother, | have not brought
it. Somebody has brought it before the House...{Interruptions)...\ did not bring it. |
am only responding to that charge...(/nfemypf/ons;...

MR. DEPUTY CHAIRMAN: Let wus not go into that
...(/nte/Tuptons)...Whatever you have said, you have said. Whatever he has
said, he has said, the chapter is over nov/...{Interruptions)...

SHRI M.P. ABDUSSAMAD SAMADANI: Sir, let me clarify the
position...(/nfeiTiyptfons)...I did not bring it here. Somebody else has brought it. | was
only nssponding to it...(/nterrupf/gns;...Somebody has brought it before the
House unnecessarily ..(/nferrt/ptons)...

MR. DEPUTY CHAIRMAN: That is his right to rebut...(/nte/rupfcns)...

SHRI M.F'. ABDUSSAMAD SAMADANI: | have a right to
respond...(/nf(jmypf/ons)...I seek you protection, Mr. Deputy Chairman,
S\T...{InternjptJons)...

Y wgTRIIor 9fdr : IuHIfy AEIEy, ... (TaHH). ..

2t STHUTAR : BIfST 379, 398 30 R ST S R 2 ? SN IATh] FIT SEe 8 ?
3y 3f3T ey 33T | .. (aHH)...

Y TeARE gfdr : heHcforsd & IR H alct & | ....(@EHH)... What about minority

fundamentalism? ...(Interruptions)..
Y SumTafer : T8 — T, B TE 91l | 37T 919 el 79 . (FaHH). ..

SHRI MR ABDUSSAMAD SAMADANI: Sir, 1 am being interrupted
...{Interruptions)...\ seek you protection...(/ntem/pf/ons)...my final point is this. The
internal security is very much linked with the national integration, so, my request to
the hon. Home Minister is to bring a comprehensive plan which is culturally and
educationally sound to strengthen the forces of national inbigration.

I will be concluding by quoting a couplet from Alladma Igbal:
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faeel &1 fhr fe <, Taen-u- g3 frer |
TS 71 Rraren S e A a1 § |
That RRraTar must be the temple of love, fratemity and tolerance. Thank you.

SHRINABAM REBIA (Arunacha! Pradesh): Thank you. Sir, for having given me this
opportunity to participate in this very important debate on the interna! security of the
country. | would like to confine myself mostly to the North-Eastem Region. | would like to
request you to be kind to me because, | think, | am the one Member from the region to
participate in this very important discussion. | am reminded of one public address made by our
late beloved leader, Rajiv Gandhi. On his maiden vist to Arunachal Pradesh, before he
became the Prime Minister of India, he said, “S9 e & G99 g4 o & A &
"Whatever remarks Rajivji had made were justified, today, | think, the communal forces
are the number one enemies of this country. Therefore, | would like to appeal to the
Govemment to firmly deal with the communal forces. | am happy that in the Common
Minimum Programme of the UPA Governhient, under the heading 'Defence and Intemal
Security" the concluding paragraph says. "The UPA Govemment will take strictest possible
action, without feat or favour, against all those individuals and organizations, who spread
social discord, disturb social amity, propagate religious bigotry, and communal hatred. The
law of the land would be enforced effectively.” | welcome this stand of the UPA Govemment.
Therefore, t would like to request the Govemment not adopt any appeasement policy, be it
whosover-the religious groups or the communal groups. They should be dealt with firmly.
Almost every Speaker, whosoever has spoken here, has referred to the North-Eastern
Region. The influx problem from across the border, from Bangladesh, is one of the
major problems. As one of the speakers said, the demographic pattern of the region is being
threatened. ltis a very serious thing to be thought of. We also have the information that there
is a design to carve out a 'Bengali-speaking Muslim country' from the region. | believe, the
people of the North-Eastern Region are quite aware of this; and will not let any such
country to emerge from the region. The role of the ISI has been very active. The intelligence
Bureau and the RAW should have played an active role in
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finding out vrhere the IS operations are talking place in the region. | also welcome thei recent
dialogue of the UPA Govemment with the NSCN leaders. For thai: matter, | would also like to
suggest that talks with the ULFA and the other insurgent groups of the region should also
be held. But whatever talks are held, in my opinion, in the interest of national honour, such
talks should be held within the Union of India, within the country itself. Such talks should
not be held outside the country. This is in keeping with the national honour of our country.
Our concem is, let there be a politicsil solution to these ongoing problems. The Govemment
has assured us, time and again, that the map of the North-East Region will not be redrsjwn. We
are happy with this stand of the UPA Govemment. Therefore, in our Common Minimum
Programme also the Government has resolved that the UPA Government is detennined to
tackle terrorism, militancy and insurgency in the North-East as a matter of urgent
national priority. All the North-Eastern States will be given special assistance to upgrade
and expand infrastructure. The North-East Council will be strengthened and given adequate
support. The territorial integrity of the existing States will be maintained. This is very, very
important. The effort to bring a solution to ihe problems of a State should not become the
cause of other problems in region. Therefore, | welcome this dialogue process of the
present Government with the Naga leaders. | would request the Government to prevail
upon them to see that, extortion process in the region is stopped henceforth. Our previous
Govemment; the NDA Govemment was in a hurry. They were the champions of the cause of
Chakma refugees in Arunachal Pradesh. And, finally these people have been giyen
ciizenship rights. Thiss is for the information of the Home Minister, and | think, he knows
it Lilready that the Chakmas have started killing the people of Arunachal Pradesh
today. It is, probably, in the knowledge of the hon. Home Minister that the Chakmas had
abducted one member of Zilla Parishad in the Changland district of Arunachal pradesh on
26th November. And h(3 was ulimately, murdered on 30th November. This is a serious thing. |
request the Govemment to take note of this. We have no objection if the Chakmas are given
Indian citizenship, but they have no right to kill the indigenous people of Arunachal
Pradesh.

| would like to suggest to the Government as many speakers have mentwned that
the police force in the country should be modemised and upgraded. | think this will be a first
step towards maintaining intemal security in the cot niry. Most of the police force in our
region, particulariy, in the
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North.Eastern Region, is not equipped with the modem weapons. And, there is a need to
upgrade police force ail over the country.

Steps should be taken to remove poverty, unemployment and illieracy. In this connection,
we are happy that our Government in its Common Minimum Programme— this was
there in their agenda—has made a proposal to enact a legislation, that is, the National
Employment Guarantee Act. | request the Government to bring forward this legislation at an
early date so that employment avenues are provided to maximum Unemployed people of
the country.

| don't want to take much of the precious time of the House. Mr Deputy Chairman, Sir, |
am extremely grate to you for having given me this opportunity. And, |, once again,
repeat that we must firmly deal with the communal forces so that there is communal
harmony amongst all the religious groups in the country. Thank you very much.

MR. DEPUTY CHAIRMAN: Shri Bashistha Narain Singh. Three more Members have to
speak. Kindly conclude it in 5-10 minutes.

it af¥re R Rig ()« STavaf W', oot W # 89 U 9gd TR 3iR
HaeTefiel wel W R o @ € | 959 H =g i gon ¥ | U9 Haeefiel ward W) wed
H SITeT WY AT TR B, SATE] o O 94l gs © | "eied, § |ag R Sl $HRN 93
T 1R fATE vs RE] 8, S 99 R AR | 19! a1 T8 G, Rifh FH PHE |
S BIRAR & qaTdl IR SATET ACIM Wil 7T &, YAk 53] ¥ [&arees ygiai aet
g, 91 R e ¥ SIIaT &1 {3771 71 8, |e H SATe] 9491 §s © | Taaara; Tl &
SR e H g4l g5 — A1 I T FHRATY 8 S 8Tl A U7 721 gs © | U I S
TSI gs © MR 37 AT BT A b AR-A-0P, ST U@l TRBN 375 &, I8 4l
TSl Y 2 | 8 H31 Sl SId Sa1d o« el Al 7 FERmai uR 1 d U IR I,
3T 1 R & TRBR - FIT-FAT HSH IO © | 9T FHTai| 5 &, AT Bl GReaf
BT HATA B, ATE HYAR B AT GASIH & oG FA1 H BT B AT 1 199 o BT
[aATA § , 918 Al fada] 3R IFATRT A< 8, I A1 YRR I5A] § a7 BRA Pl
AT &, 3D et H W 8 WA ST 59 0 4 Sfad S, Tfeh 89! o © 1 <9
F TP T | Y 7 B Wkl U9 I8 ¢ | $8 I IR vy e g, S Taerara
AT DI IS H YT b J9Td &5 H ATMYE |

HEIed, feares ifaferl @ <@ & dR — a8 , ST fued & dR — b
3FerT
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Bl FdHd B | PR &) FRA1 9 e & TR-T0F iR Taaerdrs 3R ITare &1 GH w1
9 fues & AR-T0%, ToIRY § B 811 | B WD & — Td 3R A1 BI YT
STET BN 3R vl SfR Sl TaerdTal G918, S A1 3R JATEId g 3 0
TSR H T TS | GaTR 7521 S TG YT g5 , S e S1dl Bl g1 I b
forq, S97a! TIffafery, 76 g 3R I et &1 A ga1 oI U7 | ifh Heied,
g H IRYT P I 39 <2 H §s, I8 Bl SMgAITT H Yo HeHT T8l 5, § 37T IT
YT 91 ST Y BRAT Tl § b <21  WaRT U7 81 R8T © | Sfcidbarg $l, il
IR &I | AT & BT WaRT YT 81 71 & feArcds ugii &1, Ale 99 T wR
TRIR 81 Y AT <0 b ASTari & Qb g3 d QAT Wi g9 Fehedl & | I8 HA S, BHDI
GRT faaTs g © o afs T acdl & fawes dcbiel JWTadR] 3R SI9 $&H T8l IS8T
MY, AT BET <2 b AT H U g3 H g SHaell 7 &9 o1g | 7 wwnadi &1 e a9
TR OR U1 TS AT AT AT Fel Aibarg aga A AN b [T TSHfdenT B Are 7
T S1Y, SHHT Gavl 8 | GavT 3961 W1 & 6 B8 A1 A Ahitd Afhadl IR g]
TYcd 3R JTE T 98 Y | WaRT 591 1 YT 81 1 & {3 s & Harel R 317t S
T 81 Y81 8, Bo| (BN b IR H Y Icd I8 7 9 AV | I8 WaRT Godb b A © |
TRIGY, ob & A Ga¥ g1 1R |aTdl, Ffdh U "e1 &1 H§ auid &1 a18d1 g, Uhb
HETI® 3151 89N I H a1 § — W@ STIUHTel AR | § I BT ook gy
HRAT TS b HeH 39 WU 4 31 b1 8 [ I WS B TS Fa § G 3! AP
S RET & | i BIU UIST &b 31Ra HHR Sf < T &1 370 AR H, dlhd &7 H 59
WHR & w5 & v 7 o= 1 &) d1 g I8 =TT §3, WRIBR TG HA1 Sff &
T BT §ATAT SR T | I8 A/3Y ST BT 9471 Y 89 <IN ggd & & | S Hal —
AR T gIfAfRe® 81l | S8 $El fo 53 ave & Il | e & foy sarT gaa
W | 31 o o 9% 37dl a1 © | oo <er H i wRRI 7, Afe 9 whwat 9,
S99 G419 YT SITQ G ST FHTE &1 [ehdl © | Sfoy # Tiid ST HebreT TR0
P Y T Bl Seold HRAT I1ed] g | U Q1 Afth Sl ol a1 aver 4 e 78!
B3I AT 31R ISP W TR WA 7 10 AfhREIBICS 3= & |1, FHI0} B
&1 & 5T o1 | fs gA B B 91 AMUST R | IS B, gAY § IqHT Seod
PRAT ATEAN 1 STd S AN A ST JHIT TRV b AR G0 T 1 IS O a9 b
g1 [AER ga¥e d, U THIaeiTell &g A1 A8 R H 311 o1 B fbar o | 7574 wHa
IR e 9 &1 o1 | I9 9 S99 I R aredl 4, H A 2nfiet o1 13 47 siodio
AT 3 AT AT | 71 S0 Afth | TS Farel go1 A1 b 3119 I8 @1 gard {3 s ol
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SO YHTGRITEH 1 & 7 91 IRV & {3 31T & A1, AN D1 a1 AT 9@l ST el 872
9 1 I g4 1 A DI Y, S b B RSN T, B AT H ST YT AR $
A, TG AU BT 1 Io1, § DI Tl &l BT T8l g, offpl Soi Gl al
T 91 9aTs 1 | S8 Pel 6 89 T 79 w1iai H S &, < 981 & ve R d1 |
BURT WA B 8, T8I P AISaM I S § PI 39 ARE B TR 7 foreg w8+
aTer fth W AR 9T AH1 § Al 39 I A9 H U Ao dell © | e 9gd A ARl
IRISHR BT 1 I77ap] Al I8 T | ol fT@rg <1 2 3R S99 989l I 4, U 989
RN I8 1 U & | SAITY, H 37151 I8 He1 ATl § [ AfS TaIerare &l G B
FATHT BT D DI BN Al JAMIDT 39 =I5l P HUR Al & 1 T ...(FHT B
He)...[P s TR 8, 89 STd1 39 ToR A <@ 5 A 7 aRRfy |
T BIhR 3 IST BT BT [ 7, I forg fasm 21 a1 IR 2, Si S9! 3R
J fh T FadT & IR STH] I B 4TI FRTH ol Fha € | 7 A1 S J mIg Hn
aTET § o 3T gAY A1 UR =Aepil geTd, 1 81 A9 dIeid Bl SRIRT 1 371 JeTY |
31T | BIS TSI He 3 3T TN P IR P IETIR 7 BIRTY | 3T TRBR el I8
2 ..(9HT B G, AT 3MMIBT 3 91 BT WA HIAT TS fF “lron hand with a
golden heart” 3T Ueh GTfeRY I+TepR, T Ted &b A1 faeT 81, @ifths IR R @Wits
FH TH eI BT AR | 39 91T IR Y IR I I AIRY | HRISd, FHI B €t
91 1E B, SAfoIg § & Ja < I I1edT § | TR G WISeS B | 39 918§ 370 a1
FAT ST | {7 REA B e BT Iooid (BT o7 | a1 #4301 Sl 39 goia R fFar
BN, 5 |1 Il @l gfo A fidax dRWA B @ioT &1 $ BREG , I FHRT B
T R BT B4 b o, A1 91 31T FER SURTE 2ARAT T 01 B b Fared iR
38 IR FX ? AR F9S & g — Fao 99, 918 9 UBTS! e & 81 a7 nfearit
Sc% % B, STl AT dd e @t ey S @ 7€ ugg ug 8, ® Rairs
TfIfafrat &1 A F forg, AT iR gfers @i & arerrar oy 3% fawr & forg 3o
I 3R FRIR HH IS ? S STIRTEN 3R IUATE! TS 2, ATl I Wy 3R
Al F a9 3§ G TR I S 98 STk 2, THT S il B 3 MAPI AT
B qhl 8 | H 71 § b G gavn, RaR e A GgRT die of, «ifds T el
A FIe & T SITST a1 3iR HaR YOIl B SATY e T B ST IS TS & | 9T
319§ FeITd TR TR H? U SR STaTd AT AT ...(HGETH). ..

37t STRUTRT : 31T TS DTG |
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#Y afre IRTI R : sddare @ Fues & g s TSl B were € § s
A= 3 Al FeRIar <91, A I 531 71 99 1R 9 I H1 IguanT fhar a1 78, 9
T AT & T LT, 9T SABT [GaR0T Fe H S BT M BT 2 A1 & A1, H b 3R
G <1 <T84 g AR e H I8 SAHSRI A o1 AT b 39h oATd IR $7 151 7
— T8l U8 TERAT B, T — FT YADT TS 8, FIT NI $H6F SR HI &1 I BT B
BT ? U 3T G bR AU TS PR <1 I18d] § | T8 ATIH GHFRETD ura
81, fobg T NI Yferd BT gHRED AT T8I BI, ATYD UL Bl G TRE D
YU &1 B 9 TP 3MYP §RT IS Y AR H&H IR S | Teb AR AT P e,
iRt &Y ATl bl g Foigdl W TS U iR e € A1 S forg wep Ui 2
TR BT Y, T ferd MR TRIT &1 U g e H1 81 | 3fd 3 Udh 31IR Geiad o1
Al g, Fo IR ST fa=R &1 6 o1l 9@ Sl e qGH @l STl &l
HYH DD, IH A S TS B, I AGR BIE HRATS HA 2 4TS |

SHRIR. SHUNMUGASUNDARAM (Tamil Nadu): Sir, | will be very brief. Thank you veiy
much for allowing me to make a very small contribution in an excellent deliberation going on
before this august House. Sir, we have given to ours"Hves a Constitution which has been
working very effectively for the last 5 years, and one Atticle, according to me, which has
to be inscribed In gokjen letters is the Article which guarantees life and protectbn to every
individual, that is, Article 21. Now, we are concerned about our own security and that is
t>eing discussed here. How do you differentiate securify from the other crimes? When a
crime is committed against one individual or a particular group of Individuals, it is a mere
law and order problem, but when it is localised in a particular community it is called a
public order problem and when its effect and consequences are felt inter-State or throughout
the country it is a security problem. That is why we are discussing an issue which
concems the whole nation. Sir, | really welcome the positive approach of this (sovemment
The UFA Govemment has changed its attitude; and it has got a changed attitude in dealing
with extremists. Mow, they do not have iron hands inside velvet gloves. Their approach to
emter into dialogue is an appreciable thing and that will definitely fetch results. My colleague—one
of our hon. Members—quoted Thiml*ural before ttiis august House. The Thirukkural which
starts with Noynadi Noimudalnadi thai means you go to the problem and correct that
problem instead of juttt trying to cure the after-effects. That is what is expected and
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that is what Titm/c/cura/also says and that is exactly what this Govemment an” the hon. Home
Minister, as he stated yesterday, is doing. Hon. Home Minister, while answering a question
regarding Manipur problem yesterday, said that Manipur problem was solved without firing
even a single bullet. That exactly is the policy of this Govermment and that is going to be
very fruitful and that is one difference in the approach of this Government from that of earlier
Government. Sir, | should thank some of the speakers who have spoken on this issue and
have given their deliberations in an excellent manner, especially Shri Vayalar Ravi and Shri
Sahiadani. Shri Vayalar Ravi infomned this hon. House that one extremist was changed and
became a priest, if a single person can be changed, to that extent also, | think the work of
the Government is enough.

Sir, there were certain comments made about the repeal of POTA. POTA
repeal was fotally misappreciated and misunderstood. Merely by repealing
POTA, we have not tpken away everything and the Govemment has not
become powerless; the Govemment is empowered, under the new Act, fo
proceed against termorists and the provisions have been incorporated in the
new Act What have been dropped by this Govemment, while repealing
POTA, are the stingent provisions of the Act and, therefore, those comments
made about ........ {Time-bel)). Sir, may | take one more minute?

MR. DEPUTY CHAIRMAN: Please conclude because you know the mood of the
House is that we should conclude now.

SHRI R. SHUNMUGASUNDARAM: Sir, so many comments have been made. | am not
going to enter into political issues. So many comments have been made; all the
misapprehensions have been expressed. The previous speaker spoke about Veerappan. Dr.
Malaisamy also spoke ak>out Veerappan. Veerappan is like a Frankenstein monster,
created and an imaginary figure and his activities were blown out of proportion. | would
only request the hon. Member, Dr. Malaisamy, to read a book titled, Veerappan - The
Untold Story', written by Shri Sunadh Ragunath. That gives the real picture. What is the
after effect we are seeing is and, now, Justic Sadasiva Commission has been constituted.
Several victims, who are victims of rape and policy atrocities, are giving evidence. One
person, day before yesterday—it has appeared in the newspapers — has come out to say
that 66 persons were killed by policemen and those bodies were buried by him. That
person was in policy custody for several years.
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He has given ejvidence. What is the root cause for this? (Time-bell) There
was no proper handling of the situation. | am not commenting
at)Out........ (interruption)

DR. K. MALAISAMY (Tamil Nadu): Is it a case of Mr. Shunmugasundaram
that he whole-heartedly supports Veerappan?

SHRIR. SHUNMUGASUNDARAM: | am not yielding.
MR. DEEPUTY CHAIRMAN: Please conclude.

SHRI R. SHUNMUGASUNDARAM: | am only talking about the attitude of the
Govemment. | would only request the hon. Home Minister that when this approach
is likely to be objected by the officials, let him take care of that, let him proceed
with this approach. With these words, | conclude.

MR. DEPUTY CHAIRMAN: The debate is concluded....(/nferrupf/ons) See,
the Congress Party's time is over. Each party has exceeded the allocated time.
We have already taken six hours for this debate. Somebody has to sacrifice.

ot ¥ 29 YR (NER) : Sygyfy Sff, 3=7T f Arg o |

Y FIHHTARY : {7 STIHT TH GHRT T, 319 721 & || called your name.
PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Sir, | will take just three,
four minutes.

MR. DEPUTY CHAIRMAN: No, you will not conclude in three, four
minutes....(/nferrupf/ons).

PROF SAIF-UD-DIN SOZ: By your watch, Mr. Deputy Chairman, Sir.
MO I 3T HSRY : ITHIRT ST, #A=T 91T &1 RASICe A1 gan 21 2 |
it SgauTafer : #9 TUHT A GHRT o1 A1 g T o |

M0 I <9 WM : HEIGY, H AL IR & forg e ram e |

it STAUTTf : 3726, MY &1 — o e # defie B |

MO IM T HSRY : AT SUGHURT SfY, TR GRaa &1 fawg 9gd & Aaqet
v & 1 4 39 -TRe 33 9 g SR U 9wy o) =i 81 ol vet A1 faue @l qra T8
B AR afedds TaTeTd ©Y 9 R Sove | =al g a1y | i TRaR
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PI UleR H MY U Hf 6 HEIM Y & | UB 33 BIs 599 ARBR PI 59 78] © 3IR A1 &1
Pt UTeT &1 3 8 | RBR 19 UleR ¥ 31T, Fel § G &7 21, farIed] et & vap |ie
PE I ¥ P AR B {4 qraR T81 © | A2, § $1 A1g [P $9 AR DI fbai
et gla” & b S8 — R J mam #4301 1Y &R 99 R 4 g 579 sidsartedi 1
BT BT Bic (AT AT AR fIWPIT FR T o | I RART A qgrH=1 St 58] — FHR
Y 3R AR AT H A+ ST W {521, ST HI0T GHT | Fea1 Sff, Jaw=i i
q1ef — $3€ MY 3R 71 — S H S9P SN F a1 [T w9 4 g8 B (R 4 gur
BN 2 | § I8 He11 918l § [P $0 WRAR & g1 fae 9l 8 3R I8 TRHR G Forgel!
H, ST ST<IR D GR&T BT AFIA &, SHDT FHIE B off 81 2 | A8l <% & 9 541 4
TRIAATE DI FARI & | fIeR # 9 Toaerdie o T 8 iR f[I8R SRR q- Forgd
H 3 G GHTE TR I8! 6, Tl 4 HIRATS PR I8! 8, 39 ARl & R, Sl f[I8r
H TS BRATS IR 3@ 21 AR, HBlGd, 89 AUTdl & A1 IR 84 8 AR 59 9
TS 3 HIATATET 3TT< Il 81 8T 7 iR (e $u & IHaT 7va f[deR R H s 2 |
gafery feR S gl # STt Taett Mt 81 381 2, s WReR &I {99y &g <1
TS 3R fIER ARGR gRT Sl 0 A1 &l Sl 8 2, 318 Wl BIRiST o 70 81 A1
P T & fofQ NI TR $F AR 81, F75 WRHR B 99 vy i) Ffegd wu 4
AT AR | ATy, Ge1 ORT faears € o gdie & IR, fora aga €1 iRar 4 iR
Igd Y Folie T F 39 fwy & foran & 3R wed @t =at 4 ) g8 favyg em 8, Mfdaa
w9 9§ U1 WRHR I 59 o= 7 S Ahetan Fiell 8, 3 ff g8 Fheran Frerd w2 |
$21 W] &b A1, § AT gdTE HRAT g |

it ITHR : g=aTe, MU SRR I el &1 9y foran it aRe 9 oty
el # @ Hra IR |

PROF. SAIF-UD-DIN SOZ: Mr. Deputy Chairman, Sir, | will not wait for your time-bell to
go. | am from Jammu and Kastimir; | iave so many facts and figures available with me but |
want fo inform this august House, and, | want to assert the fact that despite the terrorist acts,
day in and day out, in Jammu and Kashmir, the graph of normalcy is on the ascendancy.

I will not quote the figures as to how many people went for Amarnath Yaira, or Vaishno
Devi, and, as to how the tourism has picked up in a very big way, but | want to tell you a
personal experience. Hon. Prime Minister went there, hon. Home Minister went there, and, a
number of people came to meet them. Earlier, we were begging the people to come forward
and meet the Ministers from the Centre.
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But, here was an occasion when the hon. Home Minister went there, and, so many
people, so many delegations came fonward. Sir, that is the level of normalcy there in Jammu
and Kashmir. | want to assert further that the army, the para-military forces, the people, and,
the Government, all are fighting terrorists, and, soon there will be an occasion when there
willbe no room for any cross-border insurgency.

But, here and now, | raise a point for Mr Arun Shourie, who is not here, and for Mr. Arun
Jaitley | wish Mr. Shourie were as much serious - he is sincere, | don't doubt his integrity
and sincerity - but he was not serious. | want to tell this House that two months ago, he
published articles ....{Intenvptions). He should have been here. He published these articles
two months ago and yesterday and today, the same paper has carried the same thing. And,
when he spoke here, he said the same thing - the madrassas without addresses, the
Bangladeshi problem. If they are serious enough, botii th€! gentiemen should give notice to the
Chaimrian, investigate, organise the discussion and give us details. But, like the Shiv Sena
Member yesterday, you cannot quote electoral rolls, voting lists, etc. here. That is not an
authentii: document. So, on Bangladeshi issue, we are as much serious as Mr. Arun
Shourie. But, there should be a proper notice and a proper discussion. And, that
Government and this Government will investigate once you give authentic documents.
This Report of the Task Force, Mr. Deputy Chairman, was available with the NDA
Government. They didn't discuss; they didn't take this august House into confidence; they
neither accepted nor rejected that. Now, after that Government has gone, they are showing
us this task force. As | have promised, | have not to take more time. | want this House to
consider what the hon. Minister said, and what is my opinion also. We do not want to
lower guard. We have to fight cross-border insurgency and fight ten-orism to the best of our
ability. We are not lowering the guard. So, why this hulla-gulla? Why these articles, tand
why lots of these misleading statements on the floor of the House? Therefore, guard has not
to be lowered. Tenrorism has to be fought. That is the will of the nation. On that, there is
no question of compromise by this Govemment. That is what was the spirit of the Home
Minister's speach once again bring another statement of the hon. Home Minister for your
analysis. Please understand that. He wants to fight terrorism. He is not lowering the
guard. Yesterday Shivraj said that he wanted to undisrstand the anger of the youth. We
have to go into that. We
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are a democracy. | want to remind you that the hon. Prime Minister went abroad to Europe,
to America and to ASEAN. We are not praised abroad for the stringent laws that you made -
POTA, etc. We are only recognised and praised throughout the world for our democracy, for
our commitment to Secularism, for our commitment to pluralism. That makes India great.
And, the speeches of this kind lower India's prestige. We can be united only when you
make India great, when you give proposals for national integration. You created a division
within the House and outside society. Therefore, we cannot agree with you.

MR. DEPUTY CHAIRMAN: Please, conclude. Otherwise, | have to ring the bell. You
promised that you would not take much time.

PROF. SAIF-UD-DIN SOZ: Mr. Deputy Chaimian, Sir, | will finish within two minutes.

MR. DEPUTY CHAIRMAN: No, no, you have dready taken more tme.
...(Interruptions)

PROF. SAIF-UD-DIN SOZ: Sir, if you want the silence of the graveyard, that will not make
India strong, jndia will become strong only when there is transparency, when we strengthen our
democracy, when we become truly secular, and when we honour and commit ourselves to
pluralism. So, | want to tell the BJP Members particularly, do not think that your speeches
can make India united and great. You have to understand India has a vitality within and
that vitality was searched and discovered by Allama Igbal. | will next time circulate in this
House the Translation of the poem. | pay tribute to Mr Samadani, who mentioned about
Shivala. Actually there is a poem by Allama Igbal, Naya Shivala. "Let us make a new
temple of hope for the nation, for unity of the nation, for communal harmony of the nation".
This is the message of Naya Shivala. | must end here. | wish Mr. Arjun Jaitley and Mr.
Arun Shourie were here.

MR. DEPUTY CHAIRMAN: You forbid me to ring the bell. ...{Interruptions)

PROF. SAIF-UD-DIN SOZ: | wit conclude on just a couplet from Alama
\ghal...(Intenruptbns). Yes, Mr. Arun Shourie is not here. | wish he had come. Anyway, in
feet, BJP has to reinvent itself and Mr. Arun Shourie and Mr. Arun Jaitiey could help BJP to do
that. Sir, this couplet is very relevant to this discussion. There is something strong in India,
in India’s vitality.
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Therefore, Allana Igbal said in this poem.

t - A — 311 — & — 3l — M7, 99 e 7Y S8l 9, It s the Indian civilisation that
is thriving. T — 311 — &% — 3l — 41, | e 1Y T8l 9, 91! 97R € 379 T ]
[BRIERIN] I\’iﬂ?onemoreverse.@ﬂﬁ%ﬁ?ﬁ?ﬁﬁﬁﬁw,mw%w
TR S &ART | ...(FGHH). ..

o b B e lag g pany iy

o Obr B Cn oy, g paey ylis)
Llepladapb Sl ey Kodl

el oné o Gy S bapS
blezoles sos e by aine
MR. DEPUTY CHAIRMAN: Hon. Home Minister. {Interruptions)

SHRI R.S. (3AVA!: Sir, it is parliamentary propriety. When Mr. Arun Shourie Initiated
the debate, then it becomes his bounden duty to be present here to hear.
{Interruptions) It is parliamentary propriety. {Intenruptions)

MR. DEPUIY CHAIRMAN: The Chair cannot give direction and tell the Members to b€f
present here. {Interruptions)

SHRI 'V, N>>RAYANASAMY (Pondicheny): Sir, it is they who wanted the discussion
in this House. {Intenruptions)

MR. DEPUTY CHAIRMAN: It is all right. But the Chair cannot tell Members which
Member should be present and when he will have to be present {//)fenijpf/ons)

SHRI'V NARAYANASAMY:: But the courtesy demands..(/ntem/pf/ons)

AN-. HON. MEMBER: He raised the discussion and he is not here. {Intenruptions)

ST AT RIS : SUFHTIRT ST, TIRTSE! BT Sl T S=iH ST, I8 9gd dfels
2, 980 99 T | IR 9 a1 WRERT 2 o S o eafeh v g ewar 8, a8 s
FHY e H 9% 81 7, for a9y w450 <1919 <1 L. (aem). ..

M0 AFEH AN : 99 1 81 BT .. (JIUH).... g0 GIYRA € ...(FIEH)....

it SuUTUfy : 3ERT, WIS A8, wild |

+ Transliteration of Urdu Script.
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SR AT @RI : W), U A Sfard 61 TE1 < < | U1 T1 $77b! AT 81 Il 872
...(TEIH)....

SHRIV. NARAYANASAMY: Dr. Murii Manohar Joshi is also not present. finterruptions) This
is the main opposition party. (Interruptions)

PROF. SAIF-UD-DIN SOZ: Sir, they are not serious about the problem. (Interruptions)
it SuwwTafr : 3T YA |

S AT RIS : TR, I8 F91 {Uod HadR Yo gs o | {50 o1 A1e@ 721 o1
% I8 ==t AR oIS d& S A1 AT | A I3 | 377 ITd! gohl Bl
TIIT ©R1E § | S 4T UF, Gl I ©, e Ria”TS S @ fora 8, <Ry |
S a1 fl ITRTRIET ARl &R S8 98 ST & § S9! 73 foRgax S § &R o=
foRg®R T € o5 H 39 HIROT A &1 31 T I8T § | HIAAR P d1S 3R JoAR Pl 4} =l
A BT, GRAR B Al B, S81 STUT BRIHH AT I o | I8 I8l FI12ed W&,
ifh I T8i 1 SR 4 81 &, S9 HROT BT Wl FIBRIET 95 foRgdy RIavToT it &l &8
FR Y & [P I8 gof8 2, e SR 31 ST U I8 8 | d Pra 4, 379 dHR gl
B ABR IV E |

off Suqumfe : Sa T |

' W3 (sft Rrevst o wiiee) : s, § P Agm 6 areor e S T g9
ST IR SR foh S9! Uil B qeId 318! 781 8, STy I 9T8% oI 3B & 3R et
o o ) IR € 2 §9 BT S o1y SRR 98T, 3R U1 BTeid # 7181 I8 ol BIs 91d
TE1 T | H 31 81 G Usel g are g |

[MR. CHAIRMAN in the Chair]

Sir, | would like to thank the Chair, the hon. Chairman and your goodself, for allowing this
debate to take place in this House, and allowing six hours for the Members to express
their views.

Sir, but for your help and your assistance, this debate could not have taken place in this
manner Enough time was given to the hon. Members and all the Members have
expressed their views, | should say in a very candid manner Excepting for a few points
made by the Members sitting on both the sides, | did not find any partisan attitude and
this is most healthy and this is most welcome.
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2.00P.M.

| would like to express, at the very outset, my thanks to the Hon. Members for
having made very good points and having made those points in a non-partisan manner. Mr.
Arun Shourie had made a very long and good speech.

| knew that it was not possible for me to reply to each of the points which he had
raised and that is why on that day itself, | had said that | would like to reply to the points
made by the hon. Member in writing and | did prepare a write-up and that write-up has been
circulated to the Members and we have circulated sonie other papers also which give only the
statistics and figures and no write-ups. | hope that these documents which have been
given to the Members would help all of us to come to the correct conclusions on the
security situation in the country.

The first point which | would like to take up is the report of the Subramanium
Committee. After the Kargil War, Subramanium Committee was appointed and a report was
given. That report is a bulky report and so, the Gov&(mment of that time had appointed a
Group of Ministers to hx>k into that report, and even for the Group of Ministers, it was not
possible to go into ali the intricacies on their own. So, they had appointed task forces
and ttiose task forces have given the report. What is written in the report given by the task
forces is a secret information and that has not be divulged. But what was decided by the
Group of Ministers is not secret and that has been circulated to the Ministries for action. |
am very happy to point out that when this point was made by Mr. Arun Shourie, the
Leader of the Opposition was here in the House and he did get up and say that nearly 95 per
cent of the recommendations given by the Group of Ministers haive been acted upon,
have been implemented and | had no difficulty in getting up and saying that even 5 per cent
recommendations which remained unimplemented, would certainly be implemented by the
Government because they are good recommendations and we have no difficulty in
ifnplementing them.

Sir, in newspapers and everywhere and sometimes in political groups, it is said that the
security situation has worsened. Now, how do we come to the conclusion whether.the
security situation has worsened or has improved? It is not on the basis of one or two
incidents taking place at one or two places that we come to that conclusion. India is a very
big country
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of nearly one billion people and at many places, incidents do take place. They did take place
in the past, they do take place now and, unfortunately, they may take place in the future also.
Is it possible for us to come to the conclusion on the basis of one or two incidents here
and there that the situation has improved or the situation has worsened? | would like to submit
that this is not the kind of criteria which can be adopted to come to that conclusion. The
criteria which can be adopted is to compare the facts and figures of a particular period of
time with the facts and figures of the corresponding time of the years gone by, and then come
to the conclusion whether the situatron has improved or deteriorated. The second thing which
can be done is to compare the facts and figures of our country with the facts and figures of
other countries and find out whether the situation has improved or deteriorated. Now, that's the
kind of thing which we have to do. Now, when we say that the situation has improved, we are
not saying that the situation has become totally nonnal. That is not the assertion we have
made at any place. We are not saying it on the floor of the House also. What we are
saying is that the situation in certain areas has improved, situation in Jammu and
Kashmir and situation in North-Eastern States has improved. That is the kind of statement
we have made. Now, it may not be very necessary for me to give a long list of facts and
figures as to what has been happening in Jammu and Kashmir and in the North-Eastem
States, to justify the statement of the Government on the floor of this House. Very briefly,
| can say that the infiltration in Jammu and Kashmir has come down by 60 per cent. And
again, | would like to answer the question raised by one hon. Member here as to how we
can say that it has come down by 60 per cent or it is less than 60 per cent or more than 60
per cent. Now, that is a point to be considered. If we were relying upon the figures given in the
past, we should also rely upon the figures given today by the same agency. Now, a kind of
mechanism which is used for collecting these figures is to examine the interceptions which
are done. We have the agencies which collect the information, and the figures which are
available with different agencies, are taken together, and then, they come to the
conclusion. | would not say that there is no mistake at all. But | would say that these figures
are reliable; they are as reliable as they were in the past. | amsorry to say that som6 hon.
Members in the House tried to say that the figures given by the Chief of the Army Staff,
figures given by the Defence Ministry, figures given by the Defence Minister, figures given by the
Home Ministry and the figures given by the Home Minister are

271



RAJYA SABHA [16 December, 2004]

different. Now, the other day, the hon. Defence Minister was present in this House, and
fortunately, on that day, | was also sitting here, and while replying to one of the questions,
the Defence Minister had said that the infiltration in September was a little less than the
infiltration in October. That is the kind of statement he had made. But that statement
was twisted, that sbitement was presented in the House and outside the House in a manner to
show that the Defence Minister has said that the infiltration figures have gone up, and the
Defence Minister or the Home Minister or the Home Ministry is saying that. That is not
true. It has come down, it would be bette r if this type of statements are avoided. This does
not lead us to anywhere. It creates terror Terror is not created only by using the guns. |
have already said this thing. Terror can be created by circulating wrong information,
mmours, misinterprefing the facts and misinterpreting the figures in such a fashion that the
people start fearing, people get terrorised, and think that the situation is not improving.
Rather, the situation is disturbing. My humble requet to the responsible Members of this House
is that, in order to have the pleasure of showing that we are not coming up to the mark, if you
are misinterpreting the figures or the statements, that is not in the interest of the country. The
number of incidents in Jammu and Kashmir has come down by 24 per cent, kilings have
come down by 12 per cent, and the number of people visiting Jammu and Kashmir, | was
told, has gone up by two-times or three-times. The number of pilgrims going to Amar
Nath and Vaishno Devi temple has also gone up. | was told that in the previous years, the
number of pilgrims visiting these holy places was one lakh or so. But this year, the number
has gone up to four lakhs. Now, these are the figures which certainly indicate that the
situation in Jammu and Kashmir is improving. But | would say that it has not totally
improved. The terrorists over there have changed their tactics. They have changed their
modus operandi. They are now throwing the grenades, using the mities and using the
improvised explosive devices. They are now attacking politicians and the policemen. Now,
this is something about which we ha>"e to be careful, and we will certainly be careful. What is
the situation in the North-East? In the North-East, the number of incidents has come
down by 22 per cent; the killings of the security forces have come down by 7 per centand
the kiHings of the civilians have come down by 26 per cent. Now, these figures indicate that
the situation is improving. Here also, tie situation has become normal. We are saying
that the situation is improving. It has to be bome in mind that the situation in
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Mizoram which used to be a disturbed area, has become normal; in Meghalaya, it is
nomial; in Arunachal Pradesh, it is nomnal, and in Manipur, it is not very disturbing. In Assam,
some incidents have tal<en place. In Tripura, some incidents have taken place. In
Mizoram, the situation was brought down to normalcy through talks. One or two Members
sitting here did refer to the efforts made by Mr. Rajiv Gandhi. Probably Dr. Alexander was
helping him at that time; | do not have an idea about that. The situation has become normal. The
Congress Govemment was there; the Congress Chief Minister was asked to step down; Mr
Laldenga was asked to take over, and the. situation became nomal. Today also, the situation
continues to be normal. In respect of Nagaland, the talks did take place within the country
and outside the country. When the talks took place within the country and outside the
country, people did object to that kind of talks. They said, "Why should the talks take
place with the people who are asking for separation outside the country?" But talks did
take place. And because of those talks, for the last seven years, the situation in Nagaland has
been peaceful except for the two bomb incidents which took place a few months back. Now,
this has to be bome in mind. | am not saying. Sir, that the situation is totally normal and we
can just sleep on our oath and say that we have to do nothing, everything is all right. That
is not our stand. | appreciate the caution which is given by Dr. Alexander and many other
Members, that the situation is not such that we can lower our guard and say, "Nothing more
has to be done." We will keep that caution in our mind. Every moment we are doing
our duty.

As far as the Naxalite problem is concerned, what is the situation conceming the
Naxalite activities? Mr. Arun Shourie when he made a statement over here had quoted
some figures. He did say that from less than one hundred, the number of districts affected had
gone up to 157. Sir, this is, probably, not the correct way of quoting the figures. There was
some mistake. Probably he was not having correct information; he was just jumping to the
conclusion that the Naxalite activities in the State have jumped up to the number of 157
districts in six months' ime. That has not happened in six month's time. In 2001, it was 131
districts; in 2003, it had gone up to 143, and in 2004, this number had gone up to 157. The
number is increasing; there is no doubt about it. Sir, the number is increasing, and that
causes concern to us. We should be alert on that. He was right in saying that we should
have to be careful. Dr. Alexander was also right in
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saying thait we should have to be careful. In fact, he coufd have spoken on nnany other issues
concerning the security, but he did concentrate only on the Nsxalite activities in India, and it
is really very useful. | would say that the number has gone up, but it has not gone up only
in six months' time; it hcis gone up in three years' time. That has to be bome in mind.
Which are the States affected by the Naxalite acitivities? Lalu Prasadii is here; he knows
that area like the palm of his hand, and he will endorse what | anri saying here. Andhra
Pradesh is affected; Maharashtra's few districts (adjoining Andhra Pradesh are
affected; Orissa is affected Chhattisgarh is affected; Jharkhand is affected; Bihar is
affected; some districts ii U.P. are also affected; some districts in Chfjattisgarh are
affected, and as was stated by Or Alexander yesterday, it appears that this is spreading to
some areas in Kamataka and Kerala also, the forest areas and the hilly areas. We shall
have to be careful about it. But if we analyse the statistics of the incidents, the killings and
the n"iovements of the Naxal te outfits in this area, we come to the conclusion that the number
of incidents and the number of killings in Andhra Pradesh has gone down like anything.

SHRi C. RAMACHANDRAIAH (Andhra Pradesh): Who has submitted this information
to you? Is this information submitted by your party Govemmunt there?

SHRI SHIVRAJ V. PATH: Last year's information is with us and this year's information
is also with us. In the last year, in a period of six months, 52 killings had taken place. It has
come down to only 2 this year. It has come down to only 2 after these talks were started.
Maybe, these talks are difficult; maybe, the ultimate result would be, we shall ha'Ve to wait and
see what happens. But the fact of the matter is that the killings have come down from 52 to 2.
This is something about which we need not be sorry.

In Orissa also, something very terrible happened. Afew police stations were raided and
weapons were taken away. But the number (if kilings and incidents in Orissa has also come
down. In UP, there are some diffculties in respect of the law and order situation. But the
Naxalite activities are not that terrible. In Uttaranchal, there are some difficulties and there are
some reports atiout the people who are coming from across the border into that area. But
there also the situation has not gone out of control. The States where the Naxalite activities
have been difficult to tackle are i3hhattisgarti,
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Jharkhand and Bihar and some parte of Maharashtra. These are the areas where we shall
have to concentrate. One of the methods which we are adopting is to concentrate.

Yesterday, | had said that | shall have to reply to the statement made by Dr. Alexander
on the floor of the House because we have ieamt a bjt of administration from him. | must say
this on the floor of the House and we look to him with great respect. We don't take his
statements very lightly He had stated one or two things. | had some difficulty in accepting what
he was saying then. At that time, | got up and explained certain things and | had said that
ulimately while speaking on the floor of the House, | would give the explanation.

Sir, he was reading the document which we had circulated to the
Members. | would like to read that document and | would like to explain
what it means. It should not have been interpreted in the manner in which
it was done. It says "If in its assessment a State finds the conditions
conducive, it may hold peace taks with the Naxal grogps". It is left to the
State Govemmente to decide whether there are conditions in which the
taks can be held or not. We are giving this liberty to them. What does it
again say? It says, "in any manner decides to do so" The manner of taks
has to be decided by the State Government. But | am somry to say that
aong with this "in any manner’, one or two words were added, that is, "on
anything”. This document does not say "on anything” It talks about the
manner in which the taks have to be held. Now, we have left it to the State
Govemment to decide whether the retired officers should tak or whether
the officers in service should talk or whether the Ministers should tak or
whether it should be a Group of Ministers who would talk or whether the
academicians should participate. Let them decide it in the manner they
want to do. We have not said any "on anything" they want to do. Then we
have given the parameters within which the talks have to"e held. The
pupose of the talks should be to strengthen peace. The piurpose of the
taks should be to strengthen peace and franquilty and reduce the reliance
of Naxal grouped on amned staiggle. /

SHRI C. RAMACHANDRAIAH: Sir, that was only to comply with the commitment that
you had made to the Naxalites to fight the elections in Andhra Pradesh. It was not to
restore peace. It is only to comply with commitment that you had given to Naxalites prior
to the election. That is
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how you had colluded with these people to bring down the Chandrababu Naidu's
Government

SHRIS5HIVRAJ V. PATH: Sir, please give me pemilssion to respond to queries, if they are
put after | conclude my reply, not in between. | don't want to break my link.

Sir, wtiat is the purpose? The purpose is to strengthen peace and tranquillity. One
should not forget the emphasis on peace and tranquillity. There arc; a group of persons who
are saying that ams struggle alone can be effectve. On the other hand, the entire society is
saying, "You shall have to depend on election; you shall have to depend on discussion; you
shall hav3 to depend on the institutions which we have built over, instead of using bullets and
guns." Time and again, i have said, "With bullets and guns, noijody will achieve anything
substantial. But with discussion and talks, you will be able to achieve a lot." Now, with
bullets and guns, you can kill some persons. You can kill the Home Minister, if you like. But
you cannot achieve anything more than that. If you have to achieve something very
substantial, you sha)l have to come to the table for talks. Only then you will be able to
achieve what you want. Our country Is not so weak. The State Governments are not
weak. And if anybody Is taking guns in hands and trying to say that he can achieve a lot
with guns, he is wrong. At the same time, | am saying, "If they are wrong, we are not going to
treat them as (jnemies. We are going to treat them...(/nfem/pf/o/»s) At the fag-end, you seek
your clarifications, i will try my best to answer then. Please don't disturb me now. '

The approach that we ar$aisfing them is, "You have to reduce your reliance on
weapons." Now " bes that mean some dependence on weapons wiV/be allowed? That
is nothe case. When can you end reliance of a person on a weapon? If you kill hfefi, thaljsJhe
end. If you have a war, that may be useful. But, in one go, we donTnave a magic wand o see
that they give up their reliance on amis and weapons. Yes; gradually you shaii have to ijiove
towards a situation in which they will give up relying on amms, am”they will believe in
discussbn, dialogue and democratic system. This is exactly what we were saying. Any why did
we-say this to the State Govemnrients? Again there are one or two things which | will read and
then | will explain the approach which we have tied to evolve. "During the period of peace-
dialogue, the State would continue to perform its legal duties” —
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they have to continue to perform their legal duties—"and the stepped up presence of the
State machinery in the affe:tod areas. They have to strengthien the machinery over there,
and they have to perform their legal duties." That means'even when the talks are gcing on, the
State machinery is not withdrawn. Everything is not given up, But everything is allowed to
continue. And, it should continue. Then the States should consult each other and pursue a
coordinated approach and coQduct peace-dialogue in a manner that it does not impact on
the other States adversely" Now, here, to States of Andhra Pradesh, Orissa, Jharkhand,
Chhatfisgarh and Bihar, we have been saying, "Please, put your heads together, join your
hands, evolve a policy, and you adopt it. Whatever policy you adopt, we will help you. If
you want us to bring about this kind of coordination, it is possible for us to do it. And this is
exactly why a meeting was held at Hyderabad, and where the Chief Ministers were
requested to come. The Home Ministers came; three Chief Ministers came. But when the
meeting was convened there, three Chief Ministers came; one Chief Minister was not there,
the other Chief Minister could not 1 lave come, and the third Chief Minister did write a letter
saying, "You take a decision; we will follow that decision." Now this point was presented to
the people in such a fashion that the Chief Ministers were unwilling to come. But the fact of
the matter is that tfiey were not only invited, but they were talking to the Home Minister in Delhi.
They were talking to the Home Minister on telephone. And we wanted that all the people,
who were responsibe for taking the decision, should come together When we went there
and asked them, they did come there in order to show that that meeting was not
important. What was emphasised upon, what was underlined was as to how many Chief
Ministers attended the meeting. And that line was taken even on the floor of this House, to
indicate that meeting was not important. On the one hand, you expect the Chief Ministers
to come together and evolve a policy and, on the other hand, when there is a meeting of
Chief Ministers, you present that meeting in such a fashion that the validity and
effectiveness of that meeting is reduced and your point of view is protected. It may be good
tactics of the Opposition to criticise the ruling party; but is it also not good tactics of any
party to provide solution to the problem which our country is facing? This is exactly what |
want to say on this point. And then, we have said that the States should modernise their
police forces and improve Intelligence gathering mechanism to take and sustain an
effective police action wherever the possibility of peace dialogue does not
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exist.! would like to ask: is tliis policy wrong? How do you want us to treat the boys and girls
who are in forests and tribal areas, who do not get jobs, who do not, at times, get food, who do
not have shelter, who do not have medical facilities? With their open eyes, they watch the
world around them and they see that others are living differently And if they become
angry, not because of Naxalites, or, any ill-will towards anybody, but because of their
own situation, and If they take arms in their hands and start Naxalite activities, what role
should the Govemment play?

Sir, you have dealt with this and | know how you have dealt with this. You have gi>/en
them affection and love; you have understood their problems. And after tiat also, when results
were not allowed to be produced by some, you did take action against them. | think that
is a correct policy. | think that is the policy the Govermment would like to follow. | think that is
the policy the State Govemments should follow. They are not somebody who have 03me
from outside; tiey are not somebody who have come finom the stars aid planets or other
countries. They are born here; they are brought up here. How can you treat them as
enemies and, at the first instance its elf, start firing bullets and say that this is the way we
would tike to deal with you?

We want to deal with them as the kartaof the family. And the karta of the femily will
punish the child if his advice is not respected. But the Karta of the family will not lift his hand
against the child at the first instance itself, without talking to him, without trying to
understand him. What is wrong in this? | do not see anything wrong in this. And people are
saying, "Why do you talk".

And we, who are sitting here on the Treasury Benches today, know the efficacy of talking.
The Punjab issue was very difficult; it was dealt with. Dr. Alexander was there in Vne
Govemment. It was dealt with in a proper manner, wc! did use the forces in Punjab. There is
no doubt about it. But it was not the forces only that were used. Let us not forget that the
Longowal Accord wars also entered into to solve the Punjab problem. And | was one of those
wtio had gone to Punjab, along with Shri Ghulam Nabi Azad, to find out wh ether electkjns
should take place, when the extremist activity was at its poak. And we came back and told our
leader, Shri Rajiv Gandhi, the Prime Minister at that time, that elections should be held.
Elections were held. The other parties got elected. They were allowed to come to
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power. Talks with Longowalji took place anc™ we did not take the stand that you did not belong
to us. We took the stmd that you were one of this family; we are members of this family.
Ar i that problem was solved. In Mizorani, the same thing happened. In Nag&iand, the same
thing happened. I know what the problem in Maharashtra was. The problem in Tamil Nadu was
one of language; in Maharashtra, it was that of unilingual State. There was an occasion when
fiing was resorted to and some people had died. But that is not the only way in which we
have dealt with problems. But tiie talks did take place and decisions were taken and the
problem was solved. | am trying to understand from you how we committed any wrong,
any blunder in starting the talks with them. We have beer, teling oi.Ir fiends that dont
break the talks simply on some precedural ground, you go to the substantive. Ultimately,
if you come to the conclusion that the talks are not going to yield any reslults, you are free
to act. Some friends from Chhattisgarh and Jharkhand had come to me, and they said that we
dont think that the talks will help us. We said, We leave it to you to decide.' If you have to
decide and take action, you will find us standing by your side, giving you all the help. But
ulitimately, you shall have to decide because there are some of the problems which have to
be dealt with by the State Govermments. If emptoyment has to be given; if a road has to be
constructed, if food for work has to t>e given"even the assistance is given by the Union
Government-it has to go through the State Governments, it has to risk through the State
Governments, and they shall have to do it. If you think that these methods are not going to
be useful, then adopt any methods you like. We have given them this liberty.

Sir, on this point, | would like to make one statement. We were told— and very
rightly."l den't quarrel with that kind of a statement --that law and order is the primary
responsibility of the State Govemments. Primary responsibility, very correctly described.
When it evolves into terrorism, probably, the responsiblity of the State Governments
recedes into the background and the responsibility of the Union Govemment increases.
When it escalates into a war, a bigger thing, then, the responsibility of the Union Govemment
is primary and most important and not that of the State Govemment. That does not mean that
the State Governments will not help the Union Govermment to fight a war; that does not
mean that the State Govemments will not be helped by the Union Govemment when they
are trying to deal with ordinary crimes in thier *tes. Now, here, sir, the
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responsibility is joint. Sometimes, it is done separately; sometimes it is done
jointly. One should understand that the Union Government, not today, but in the
past, before the previous Government, and the Governments before that also,
have been helping the State Governments to deal with the terrorist activities that
are taking place. Punjab, Jammu and Kashmir, North-Eastern States, Assam,
Wherever it was necessary, the forces were sent by the Union Government to the
State Governments on their demand, at their instance. They were given the
intelligence; they were given the funds; they were given the equipment and the
same thing we would like to do. But, would you expect us to say to the State
Government, even though you are elected, even though you have a Chief Minister,
a Home Minister and Ministers over there, please believe this that we are going
to come there and manage it. Would you expect us to do it? Would you expect the
DG CRPF here to give orders to the DG State Police and say that your orders
will be taken? The difficulty did arise in some States. It arose in Jammu and
Kashmir and the Unified Headquarters was created over there. In the Unified
Headquarters, Army, the paramilitary forces and the State police are sitting there
and that is presided over by a civilian Chief Minister who is hearing their advice,
and then giving them the direction as to what has to be done. This is being done in
Assam; this is being done in Manipur; this may be done in Nagaland, and in other
areas also. Now, here, we are, certainly, cooperating with it. | have here with me
the constitution, but | would not like to go into the constitutional provisions and
quote you the entries in the Seventh Schedule, the Concurrent List, the State
List and the Union List and say that these are the parameters within which the
Union Government has to work legality because the Members sitting here are auite
senior and they all know V\rfiat are the areas, what is the jurisdiction under which the
State Government has to work. The explanation given by the hon. Member who
spoke at the fag end of the debate is correct. At no time we had said that it is not
our responsibility and it is the responsibility of the State Government. Please
don't misquote us. If any statement is made by any responsible person in the
Government, show it to us. | am not saying that you will depend on what appears
in the media. The media people may be writing it. They may hear it fully, or, they
may not hear it fully. According to their understanding they may. | am not blaming
them. But what you should rely upon is the statement made by the Ministers on the
floor of the House or any notification issued by the Government to say that it is the
State Government and State Govemment alone, and we have
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no responsibility. We are not saying this. We are not going to say this. We are allowing
the State Governments to play their role and we have decided to help them in whatever
manner they want the Union Govemment to help them. And, please, let there not be any
confusion in the mind that the Union Government is shirking its responsibilfty of helping the
State Govemment to maintain State's law and order It is not. If it were, we would not have
gone to Hyderabad to talk to them. | will explain to you the mechanism that is available in
the Home Ministry today. We have a Special Security Secretary here. The responsibility given
to the Special Security Secretary is to tak to the DIGs and other officers in the naxalite-
affected States every month or two months or whenever it is necessary, and decide as to what
has to be done. This mechanism is already there. Probably, it is not known to the hon.
Members because it is an intemal matter that we are doing.

Then there is a committee which is presided over by the Home Secretary who talks to the
Chief Secretaries of the States and DIGs of the States and they decide as to how the
policy should be evolved to deal with the naxalite activity or the terrorist activities in
Jammu and Kashmir or the terrorist activities in the North Eastem States, and, then, there are
regional committees of the Home Minister and the Chief Ministers who meet
periodically to decide about the policies. And, then, the Chief Ministers have been talking
to the Prime Minister and the Home Minister every now and then, whenever they want. There
is coordination. There is institution for coordination. You don't think that we are not talking.

Now, the complaint is not coming from the Chief Ministers of the States whether they
belong to the congress party or the non-Congress parties. The complaints is coming from
some media persons or some persons who are talking outside. Because, probably, they
are not acquainted with the fact that there are institutions, there are timely meetings, and
that is why there is no scope to say that there is no coordination. If better coordinatbn
is required, andif you give us some suggestion, we vl accept it. We will respect your
suggestions, if something more has to be done, we will certainly do it.

There was a suggestion given that let there be a unified command in the North Eastem
States. There are difficulies and the experts know what are those difficulties. If any
suggestion of this kind is given to us, we will
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examine it and we will tien speaK about it. This mucli about the naxalites.

Sir, | am very happy to find that many Members, in the name of Jay Prakash
Narayaniji or the great leaders in the past, have said that the terrorism or militancy is not to
be controlled or tackled only with the help of guns, and they have said that the economic
production should increase; and, not only production, but economic justice also should be
done. | have spoken about it. It is exactly for this reason the Prime Minister did go to
Jammu and said, "24,000 crores of njpees will be spent in Jamma and Kashmir in building
railways, in building highways, in building power plants, in building irrigation projects, and in
giving help to the traders, to the industrialists, to the educationalists.” If you require the
details, | can just hand over to you in the written form. | am not going in to all these.

It is exactly for this reason. Sir, the North Eastern Council is there, created not by us,
but by the previous Government, and it is countinuing. It has helped. One of the decisions
which has been taken with respect to the North Eastem States is that the frunds which are
given to them annually are non-lapsable. Once they are given, they will remain with them.
They shall have to use it. In the North Eastern States also, what is being done, very shorily |
would like to put before the House. We are building railways which will go up to Imphal. We
are building a national highway. We are building intemational highways which will go from
India to Myanmar and to other countries also. We are building irrigation projects. We are
building power projects, mini-hydel power projects, medium hydel power projects and the
big hydei power projects. We are taking over the educational institutions not in the name of
administration but giving funds to them, and creating universities, central universities and we are
eatablishing institutions which will protect the cultural aspects of the people over there. The
culture there is very rich. It is ancient. They love it and we want that it should prosper
over there. This is the kind of thing we are going to do. Sir, in the Home Ministry also many
things are done, | need not go into all those, but | will just keep it. Social hamnony is the most
important thing. One of the points which was made by Shri Anand Sharma and | was awe
struck by the way in which he presented that point. He said that if you want the security of
the country to be intact and if at the same time, if you see that there are communal
disturisances in the society, then what would happen? | am not going to refer to the incidents
that are going to happen because that will unnecessarily create acrimony in the society,
but did they take
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place in the country or not? Did they kill thousands of people or not? Did they affect the
internal security or not? Let us introspect and let us speak to ourselves. So, communal
harmony is necessary. If you don't have communal harmony, | wont say that it will be
difficult to maintain law and order Even then we will maintain it. We have confidence in
ourselves. We have confidence in our officers. We have confidence in our Forces. More than
that we have confidence in the understanding of the people themselves who love peace and who
love communal harmony. We have confidence in them. We will do it, and yet, | would say that
if somebody is out to disturo communal harmony he is not helping to maintain intemal
security in the country which can escalate into a danger to the sovereignty and country’s unity
also. That has to be understood and | am very grateful to Mr. Anand Sharma. Specially, when
he finished, | just congratulated him for this point | did not say it as a fonnality, i felt it, and | said
it and | want to repeat it. Sir, in some areas the internal security is disturbed of ethnicity.
Sometimes, tribes have their own pride and they value their culture and that also created some
disturbances. | think that matter has to be handled in a delicate manner, with
understanding. Sir, we have decided to have a law which will stop communal disturbances. |
am saying it on the floor of the House. The paper is ready. We have submitted it to the Law
Ministry and the Law Ministry is in the process of drafting a Bill. After the Bill is drafted,
we'vill put it on the Internet and we will ask for the comments from the Hon. Members
of this House, the other House, the legislators and the media persons and the
academicians and the people at large and that law will define what is ‘communal disturf)ance.
The law will provide for investigation. That law will provide for speedy decision of the cases
and that law will provide for the compensation that woukJ be given. That law will also provide for
the measures which would be taken to prevent communal disturiances. This is the kind of
thing which we are trying to do. Sir, | do not have to labour on this point greatly. Today, only
in the moming, we had a discussion on the modemisation of the police forces and | must say
with great respect to the Members over there that they made wonderful points and we are
going to act upon all those points. Now, one of the points which was made that funds which are
given for the moderisation of the paramilitary forces and the State's forces are not sufficient
and | am also of the same view. We are giving a lot of funds to our Defence Forces and |
know that we should give more money to our Defence Froces also because their
responsibility is more onerous. There they do not have to discharge their
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responsibility everyday but their responsibility is more onerous. | know it personally that they
should get more money. But then, what is happening in this world and one of the Members on
the floor of the House did say that the individual crime should not be compared with terrorist
activities and terrorism is a kind of low intensity war and if it is becoming a low intensity war
and if our neighbours have developed the philosophy under which they say that one day's
expenditure on war can be utilised for five years activity in a neight)Ouring country, we shall
have to be careful about it.

SHRI SHIVRAJ V. PATH. And we shall have to spend more money on our forces. We
have decided to expand our paramilitary forces. We have decided - of course, it was decided
by the previous Govemment, | will give credit to them and | am not saying that they had not
done anything - to add 209 more battalions to the paramilitary forces We want to give more
battalions to the State Governments. | think, we are thinking of giving 56 higher
battalions to States.

Now, | come to the modernisation of police...

S} TR : a1 AHY I 37T 2 AT Sf BT Aig ATET 2 |
(X w34 7 T IS < B H RIR — AFRR A AIRE E |
S} TR : MY YS AIRE B |

4} TH.T9. SEaTerdT (RTES) : 379 WIRIR 81 Y |

S} TR : Y, STea] WeH P, 81 Il JTad Sff Al ST |
7} T TRITE < B9 o1 I AR | B9 ST HR AT & |

SHRI SHIVRAJ V.PATIL : Sir, internal security of the country has been discussed for
six hours .

Y wafa : 3o, A, ... S|fee F8 R8T g b are ot |1 v ¥ | §1 %e fh o
SITET 9Tl o1 A1 ATE g STt AT ST 3R AR ol 9=t @) &Y St |,

SHRi SHIVRAJ V. PATIL: My apologies to my fiends over here, if | am
boring them. | am just discharging my duty. | do not know when this kind
of discussion would take place again. | am coming to the fag end of my
reply ...... (Interruptions)...
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37t |Te] 9T : 319 qiferg A1, 39 qifeTy |
staumf: e B |
i} T I¥ITE - 37T Hal U Y |

SHRI C. RAMACHANDRAIAH: Let us hope that discussion on this subject should
not take place again.

SHRI SHIVRAJ V. PATH: We were suggested that we should give modem weapons to
our forces. And, we are giving modem weaponi: iO our forces. We will give them the modern
vehicles. We will give thern the modem communicaiton system. We are thinking of
giving them some armored vehicles so that in the difficult areas they will be able to do their
work effectively.

We have fenced our Western borders. The Army has done that. | must, on the floor
of this Hosue, say that they have done a very good job. In Rajasthan and Guijarat also
fencing has been done. We have about 4,500 Kms. of border with Bangladesh. | am only
giving you the rough figure. Here, erection of boundary is taking sometime. We shall
have to pay more attention here.

As far as modemisation of police force is concerned, one decision, which the
Government of India has taken, is this. In the past some Commissions were appointed
and they had given some recommendations. All the recommendations have not been
implemented. Some recommendations have been implemented and some remain to
be implemented. We have decided to find out the recommendaitons which have not been
implemented and implement them without any loss of time. If there are any
recommendations which cannot be implemented, we say that they are not implementable.
Then, we would like to have one more Commission appointed for this purpose.

Then, Sir, intelligence is the most important thing. We shall have to build intelligence.
The inteligence gathering machinery is with the Defence Ministry, with the Union
Government and with the State Governments. And, there are also some other agencies.
But, this is one of the weakest wings and we shall have to take very strong steps. | need not
go into the details of what steps should be taken by the Govemment of India.
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As far as our relations with our neighbouring countries are concemed, | would say that
this is one of the most important points which has been raised. As far as our relations
with Pakistan are concerned, the hon. Prime Minister met the hon. President of
Pakistan and they thought that they would be able to do something which will improve the
situation. The previous Government had also done some work in this direction and this
Government is also doing. Sir, the Foreign Ministers have met, the Secretary-level
meetings are taking place and the DG-level meetings are also taking place. The
statements have been made from the other side of the border that they would not allow
their territory to be used for terrorist activities. That statement has been made; yet, we do
think that terrorist activities are taking palce. We would not fully blame the
Government. Because, even if they express their intention, probably, they have not
been able to put it into practice effectively and not been able to curb the actual terrorist
activities there, it is sometimes difficult also. | am not shifting the blame to them, But
these kinds of efforts are being made. And, we hope that this will help us. If the infiltration has
come down it is because of the border and because of the....

As far as Nepal is concemed, something is going on there. It is causing concem to us. Mr
Alexander was very right that it might have an impact on the situation in our country
also, in certain States. We keeping a watch over it. How to deal with it, we shall have
to decide. The Nepal Govemment has to take the decision and take the action also.
As to how we can protect our interest in our territory we are seeing to it; and we are
talking to the Government of Nepal also.

So far as Bhutan is concerned, we know that Bhutan Naresh and Bhutan did help
India to act against the terrorists on their territory. And, that has helped us. But if that is
causing concem to them and causing concern to us also, we shall have to take steps.
We are aware of this fact. We will not err in doing our duty in this respect.

As far as Myanmar is concemed, their President, their highest leader, had come here.
He had talks with our Prime Minister and with our Govemment also. They have said
that they would help in seeing that terrorist activities taking place on their tenritory do not
take place. And, | do think, Sir, they have started taking some steps. It would help them;
and, it would help us also.
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As far as Bangladesh is concemed, the statements have been made. We have brought
this to their notice. Our Home Secretary will speak to their Home Secretary. The DG, BSF
and the DG, Bangia Rifles have been speaking to each other. We would also like the
Foreign Secretaries and the Foreign Ministers, to talk to each other | am sure that our
Prime Minister, when he would be attending the SAARC meeting, of course, this matter
will not be discussed in the SAARC Conference, but when they meet bilaterally, this
matter may be discussed with them. The responses that we are getting from Bangladesh
are, | must say, in positive terms. But they are not very convincing. If a better response
comes, -ve will be more happy We are talking to them.

Sir, as far as other countries are concemed, we have entered into 18 agreements
with other countries of the world for mutual assistance in legal matters. And, some more
agreements will be signed with some big countries also, like, Russia, America, Arab
Countries, and other neighbouring countries also. We have signed neariy 30 agreements
with other countries, under which the provision for extradition is also provided.

So far as the United Nations is concerned, all the resolutions passed by the General
Assennbly in the Security Council are acceptable to us. We are bound by them. We will
follow them. The Security Cpuncii of the United Nations has decided to declare certain
organization, in the world, as tenorist organizations. And, by amending our law, the Unlawful
Activities Prevention Act, we have said that such organizations will be treated as terrorist
organizations in the country.

As far as the laws are concemed, we have withdrawn the POTA and the other law
has been introduced. | would like to submit to this House that as far as the criminal law
amendment is concemed, that is a good law. Mr Jaitley knows that. He had a hand in
suggesting certain things. We would certainly like to do something in this respect.

Then, there are some suggestions, given by General Shankar Roy Chowdhury.
They are very good suggestions. But, Sir, as a layperson, | would not be in a position to say
"Yes, Sir" immediately But they are good suggestions we wilj examine them carefully He
suggests that there should be a federal police force. But, then, we have a federal police
force. The paramilitary force is a federal police force. Then, he has said that federal
investigation shoukj be allowed. The CBl is a federal investigating
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agency. But if you want to use these organizations in the States, we shall have to deal
with constitutional provisions also. And on this point there is a difficulty. There is a difficulty.
The State Govemments would not easily agree i:0 it because what they say that this is our
jurisdiction; this is bur territory, /ou should not enter it. That is the area in which we shall
have to do scimething. Now, Sir, once again, | would like to say that let us help each other to
see that the security situation in the country becomes better. Let us not contribute to
terrorism. Some people may contribute o ten-orism by using arms. Wrong-rumours are
spread in the country. What is spread in the country is terror! We have said that we will not
fearto tak, or talk out of fear. But supposing the talking, writing or misinterpreting is done in
a memner which generates fear, that would not be useful.

| am sure, the hon. Members have spoken from the depths of their hearts and we
have noted all the suggestions given by them. We will act on them. Sir, | will request you,
not immediately, but on occasions, you do allow us to discuss this thing because this is
the only place where we can spesik authentically Outside, what we speak may appear in
the newspapers in a different form and that may create misunderstanding rather than
understanding. Thank you.

MR. CHAIRMAN: Shri C. Ramachandralah.

SHRIC. RAMACHANDRAIAH: Mr. Chairman, Sir, (Interruptions)...  Sir, what is this
? (Interruptions)... Here also you are trying to rule the roost (Intenruptions)...

it gty {{qﬂ G3 ?Q | g 3|Q | ...(aTdYT)... Make a very short speech, Mr.
Ramachancraiah. Make a very short speech, Mr. Ramachandralah.

SHRI C. IRAMACHANDRAIAH: Yes, Sir He was very eloquent in making his case. But the
facts are different. Sir, | want to advise and | want to wam thatycu have created and
strengthened anarchy and militant forces in this counify to subserve your political interests.
And in that process we have lost (Interryptions)... great leaders. The country has
paid the penalty. (Interruptions)...

it gumafy : Ifsw, IfST | .. .(aem). ..

SHRI C. IRAMACHANDRAIAH: And you are repeating the same mistake in Andhra
Pradesh. If you leave it to the discretion of the State and if the
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circumstances so warrant that we have to negotiate with the Naxalites, then,
why has it not been done in other States which are more affected with
Naxalism? | know the reason. You know the reason. You don't want to reveal it to
the House. You had a tacit understanding with the Naxalites (Interruptions)... Sir,
If anybody speaks against Naxalites, he will be physically liquidated. Today |
am prepared to become a sacrificial goat and tell the truth to the nation
(Inteiruptions)... Your party has colludedwith the Naxalites to physically eliminate

my leader (Interruptions)... ..to physically eliminate my leader
(Interruptions)... The culprits... (Intenvptions)...

SHRI V. NARAYANASAMY: Can he prove that allegation?
...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Mr. Chairman, Sir, | am on a Point of Order.
...(Interruptions)...

oft qumufy : IfsT, IS | .. (FTEm). ..

SHRI JANARDHANA POOJARY (Karnataka): Can he prove it?
...(Interruptions)... Let him prove \\......(Intenuptions)...

SHRI V. NARAYANASAMY: Sir, it should not be allowed.
...(Intenvptions)...

SHRI RAJEEV SHUKLA: Sir, either he should withdraw or
...... (Interruptions)...
PROF. SAIF-UODIN SOZ: Sir, | am on a Point of Order ............... (Intenvptions)...

MR. CHAIRMAN : Yes. ¥ W18V, 9 WISV | ...(RGHM)... 89 A Rex 9 < |
. (FTIH).... S BEAT 8 S8 F B8 S | ...(FALTH).... 3T 98 ST | ...(FGEH). ..
afeT, IRV | ...(FF)... T T8 FI @ R T | ...(FGEF).... MY I8 ST | 3179 7
T ...(ae™)... 93T, 93T | ...(au)... 3T 1 9L ... (@ag™)... P 7, §9
< foraT &, 98 918V | ...(qaEm ). .

M0 I 3T WSRY : TR, 39! AT # & Fprer dIRTY | ....(amaem).... 954 TTera
3R TR & | ...(FALH)....

SHRI C. RAMACHANDRAIAH: Sir, | am not yielding .....(Intenvptions)...
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Sir,..... (InteiTuptions)... The persons who are accused in the assassination of my
Chief Minister have been invited to the talks with red carpet welcome. The
erpetiators of that crime against my Cheif Minister's life have been invited to tl"ie
talks with red carpet welcome (Interruptions)... And, what conclusion do
you want me to draw? (Interruptions)...

MR CHAIRMAN: That is enough. ...(interruptions)... Please take your seat.
...(Interruptions)...

SHRI C RAMACHANDRAIAH: How are you going to say that?
...(Interruptions)...

MR. CHAIRMAN: Please take your seat Mr. Ramachandraiah.
...(Interruptions)...

SHRI C. RAMACHANDRAIAH: The State Government is virtually
beseeching, prostrating before the Naxalites. ...(Interruptions)...

MR. CHAIRMAN: Now, please take your seat. ...(Intenruptions)... You have
alreacy spoken. ...(Interruptions)...

SHRI C RAMACHANDRAIAH: You have set an example there.
...(Interruptions)... you have set an example. ...(Interruptions)...

SHRI V. NARAYANASAMY: This is a sweeping remark. ...(Interruptions)...
MR. CHY\IRMAN: Please take your seat. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, he should not be allowed to speak.
...(Interruptions)...

SHRI S. S. AHLUWALIA: Why should he be not allowed to speak?
...(Interruptions)...

SHRI C. RAMACHANDRAIAH: You come from Pondicherry, a small State.
You do not know anything aboutAndhra. ...(Interruptions)... You sit down. On
everything, you will say something. ...(Interruptions)...

MR. CHAIRMAN: That is enough. ...(Interruptions)... Please take your seat.
...(Interruptions)... Please take your seat. ...(Interruptions)... Don't
make.personal charges. ...(Interruptions)...

SHRI C. I"'MACHANDRAIAH: The Congress leaders in Andhra Pradesh
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are taking advantage of a situation that if anytkxJy speaks against Naxalities, he will be
eliminated. ...(Interruptions)... So, that precarious situation is being exploited by
this party in Andhra Pradesh. ...(Interruptions)...

MR. CHAIRMAN: You have brought this to the notice of the Home Minister.
That is all right. ...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Sir, if the Home Minister claims that the
number of murders has been reduced to two, the cause of it is the ceasefire.
...(Interruptions)... It is because of ceasefire. ...(Interruptions)... Today, your
Government is at the mercy of Naxalites in Andhra Pradesh. ...(Intenuptions)...

MR. CHAIRMAN Mr. Ramachandraiah, please sit down ...(Interruptions)...

PROF. SAIF-UD-DIN-SOZ: Sir, | may be allowed to raise a point of order.
...(Interruptions)... | am on a point of order. ...(Intenuptions)...

SHRI C RAMACHANDRAIAH: Your Government is not strong. People are
approaching Naxalites to get the things done. ...(Intenuptions).,. They are not
going to your representatives. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Sir, | am on a point of order. ...(Interruptions)...

MR. CHAIRMAN: Please take you seat. ...(Interruptions)... Please take your
seat. That is enough. ...(Interruptions)... That is enough. ...(Interruptions)... Mr.
BalbirPunij. ...(Intenuptions)...

PROF. SAIF-UD-DIN SOZ: Sir, | am on a point of order, ...(Interruptions)...
Kindly see it. ...(Intenuptions)...

MR. CHAIRMAN: | have seen it. ...(Interruptions)... | know what point of order
you are trying to raise. ...(Intenuptions)... | have seen the book.
...(Interruptions)... No; no; | won't allow. ...(Interruptions)... Please sit down.
...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Leaders are being murdered there.
...(Intenuptions)... Your party is colluding with them. ...(Interruptions)... You are
prepared to go to any extent. ...(Interruptions)... That is your history..
.(Interruptions)...
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MR. CIHAIRMAN: Please take your seat. ...(Interruptions)...
SHRI V. NARAYANASAMY: Sir, this cannot be allowed. ...(Interruptions)...

MR. CHAIRMAN: Mr. Narayanasamy, please take your seat. ...(Interruptions)...
Please take your seat. ...(Interruptions)... Shri Balbir Punj.

PROF. SAIF-UD-DIN 50Z: Sir, you have to allow me. | am on a point of order....
(Interruptions)...
MR. CHAIRMAN: What is your point of order? ... (Interruptions)...

SHRI C:. RAMACHANDRAIAH: You are responsible for this disaster. ...(Interruptions)...
What point of order have you got? ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: You are the Chairman. Your discretion will prevail. But, Sir,
you have to listen to me. ..(Interruptions)... | had to cry hoarse, W hy?...
(Interruptions)...

MR. CHAIRMAN: What is your point of order? ..fyntemypfionsj... Please come to ttie
point...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Sir, this will create anarchy. ...(Interruptions)...

MR. CHAIRMAN: Mr. Ramachandraiah, you take your seat.
...(Interruptions)... Please take your seat.

PROF ;3AIF-UD-DINS0Z:Sir, under Rule 178 ofthe Rules of Procedure and Cond jct of
Business in the Council of States, it is said that since this is not a formal motion, so, after
the Minister replies, nobody can speak. ...(Interruptions)... | am quoting it.
...(Interruptions)...

MR. CHAIRMAN: No; please sit down. ...(Interruptions)... No; | have allowed him.
...(Interruptions)... Please sit down. ...(Interruptions)... | rule it out. ...(Interruptions)...

PROF SAIF-UD-DIN SOZ: But this is the rule. ... (Interruptions)...

MR. CHAIRMAN: Yes; Yes; | have allowed him. ...(Interruptions)... | have altowed

...(Interruptions)... Mr. Balbir Punj. ..(Interruptions)... Please sil down.
...(Interruptions)... Please sit down. ...(Interruptions)...
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Mr. BalbirPunj. ...(Interruptions)...
7} AT TATE : IR, BRI TCSHE € | 399 A8 3 BRI GHY WX 81 R8T 8, IR |
Y AUTIR : SATYHT 9T ga1S BI BT 2 | ...(TFEM)....
i} T TTe : TR, D! GA A |

i G : G, &1 AT ST | ...(FaeT). .. §9 S TaTs, aR (a1 8 | 9ifer,
FAGR oI ST | Please sit down ....(Interruptions)... Yes; Mr. Punj..

SHRI BALBIR K. PUNJ (Uttar Pradesh): Mr. Chairman, Sir, the hon. Home
Minister sounded very noble, when he said that he considers himself as the Karta
of the family, who is talking to his errant children. So, | am grateful to him. We
know the parentage of the Naxalites who are killing and maiming people
across the country. Thank you for this open admission. Now, Sir, | would like to
know from the hon. Home Minister, did they keep a pre-condition for the Naxalites
that they w6uld give up arms and express faith in the Indian Constitution, before the
negotiation started? Was this condition put forth? Can the Government of India
or the State Government talk to anybody who refuses to lay down arms and
anyone who refuses to express faith in the Constitution of India?

Secondly, he has quoted figures to say that the number of killings in Andhra
Pradesh has come down. They will come down, because, if you don't stop these
people and the security forces are asked to withdraw, naturally you are giving a
free run of a place to them; this is because of the ceasefire.

Thirdly, in Andhra Pradesh, is it not a fact that the statues of those naxalites
who have been killed in police action are being raised at various public places and
they are being termed as shaheed, martyrs? Now, if they are martyrs, what
about the brave policemen who have laid down their lives while defending the
State, while defending the rule of law? If you are going to raise statues of the
Naxalites, who have waged a war against the State of India, what would you do
about the policemen who have laid down their lives defending the honour of the
country?

MR: CHAIRMAN: Would you like to clarify?
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SHRI SmVRAJ V. PAUL: Sir, very simply put, the leader of the Telugu Desam
Party, Shri Chandrababu Naidu, has been my friend, and if there is any danger to
his life, it would be the responsibility of all of us to protect him, and thie State
Government would provide him security. But let not others be n-iore royal than
the King....(Interruptions)...Jerronsm develops out of irrationality and let us not
...(Inten'uptions)./S\r, the other point is ...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Why do yqu invite them for talks then?
MR. CHAIRMAN: Please, take your seat. ...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Sir, he is trying to ...(Interruptions)... what
made you to invite them... (Interruptions)...

MR. CHAIRMAN: Please, take your seal..(Interruptions)... Now | will not
allow vyou...(/nterrupf/onsj... | won't allow you..f/inferrtypf/lons/.. | won't
allo\N...(Interruptbns)...

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GFMEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE M
NISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOUPI): How
could you ask for clarification after the Minister has made the rsply?
...(Interruptions)...

MR. CHAIRMAN: Mr. Ramachandraiah, please take your seat.
...(Interniptions)...

SHRI C. RAMACHANDRAIAH: We will always by loyal to our party and our
leadeui....(Interruptions).., We will always be loyal to our party and our
leaders).... (Interruptions)...

SHRI SHIVRAJ V. PATIL: Please, don't be more loyal than the
king...(Interruptions)...

SHRI C. RAMACHANDRAIAH: We would be more toyal...(Intenvptions)...

SHRI SHIVRAJ V. PATIL: Sir, the hon. Member on the other side is using
his v/it and ingenuity to confuse the Hol>ise...(Interruptions)... Sir, we salute tiie
martyrs who have laid down their live$ while protecting others, and | would request
you to insult their memory by raising issues like this....(Interruptions)... We will
respect them...(intem/pfcns/.. We will
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salute them and do all that is necessary to remember how they have sacrificed
their lives for your lives and my life, for your limbs and my limbs, for protecting your
property and my property. Don't think that we would be less respe<”ul to them than
other persons. M\ other things are unnecessary. If | have said that we have to
behave like a /carta, it means a responsible person, and it is not the Home
Minister who alone can be the karta; it is you, the Parliament, the Government,
which would behave like a karta, and not one individual.

fraer & = (3 STra=a %) « IIRAT W), AT ST 59 989 H IRID B Bl
T o7 3R T A H3A1 S A G357 Pl FIBROT YOAT AT, IR 59 989 o Sl W o
forn 2, T 9R &1 yaad 3R Su<er f&ar o1 a1 &, #9 Are fb A 524 ot 9
WRIHR & AR IR AT qY 6 A1 A H3] ST BT A1H & b Tael HIe
g 9k gu & Ml HHiex SR Uiferd *RT & FS UaTT 7 Sl U= a1 B o,
HAT ST 3R SATURT 3 91 PR I8 & 31 9T 89 g9 I8 ? 9T A1 T8 AT Sff Pl HIeH 8
o Faraell T diged aRk gu & Ml daies 3R ifeld &RI & ¥ed UaIy 7 S10dio
sexey fagm o1 | § IR Eodlo e &1 I8i Ieoid 81 PR V8T g | U — &l U 3R
I STATal BT IR <l g, FiTd d I 374} T2 IS &, I AGTP 2 | b T gul
T T o6 MY Ue H ARBR R I8l 2 ? I 919 H A1 J&9 Sf 7 HT, i & |
BT 1 T SN GRIST (BT AT, IHAP JAAP 8 AN B BNl | IHD d1a ST Y87
FHRY ST 3R ST &7 Y SR 2917 | S9S 918 S99 IBT TR 6 39 ahT HHde a1 &
? I8 B8 [ AR AHUE & TRBR] AR Bl € BT | R 74 qot T fob
RIS & WA U I (211 SR ST 8, S81+ Sid19 fadm — off &1, 319 31 o8 I
T 1| 87t 5arq g B T R ST | I8 gevey Sl Elodlo W e 7, AR — foy
T faar 2 1 fR 991 g1 M1 % st e ®Ei § iR fha Ial 6 7, SR A
I8 HET {6 SART WIS IRE — ORE 141 # & 3R I8 6 — FHS IR &9 I Had
IBMY & | A ISHIRTE Fed I 37y 4o & fog & T2 8, I aR S & forg 2 1 4 g1
SR eI Ug TBT §, SHDI BT STH U B |

T A e : 98 81 17 |

Y Srra g : aga ol T2 g, 984 Al 3R BN | 3111 I g©T 1T fb
v A BRI 319 T B8l A 3N 8, I8 Pl fd I SR 1 & Y 4 Il 4
HEIR]
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g 3fIR T IR BHA BRP &1 B9 BIUAR ol & | AT 8H DRTYS W SHAT [T, TG IRT
T AT 89 TS R fORIT AT | 9 540 BIR-IR BN | I8 el — 37K B a1 ©
| fo5= goT 11 5 T T i & o vatoiocioso & el &1 3 IR IS gU & ? I8
ATem HaTe ST W gBT AT | U1 AR Bl T 2 16 a1 TAodiocioso & e
MG TR S & MR RT IHIIGT S8 11 &1 & ? 79 I8 Hel P &, I8 ¥l 8,
e AT & Al o+ A S]] 8 3R BH Jes Bl AT A1 8 | Y 1 G719 I8 8k & 9
I IRE 9O © 3R 39 aR |l g1 H |G T g3 & | ST €9 &I 8, SAAY g
STHPTC g BT T A1 8 3R AR a1 SARI a1d 7ol 41, g B 7 3
ST &b A BHRI AT A1 § | S9 g7d S9N 9 H e 6T 8 safey 89 SHa!
HEE PR YL & | H BIS AU A 4 a1 181 Hw BT g | H I8 v Al S9! fera arefr o |
IfE 39 e 1 S § Il W IW ST § | ...(FILM)....

SHRI C. RAMACHANDRAIAH; Let the House be aware of this.
...{Interruptions)...

SHRI JANARDHANA POOJARY: You prove it. ..{Interryptions).. You prove
it....{Interruptions)...

SHRI C. RAMACHANDRAIAH; Take the support of Naxalites.
.{lnfemuptions).. Take the support of Naxaltes and liquidate all Oppositior<
members....... {Interruptions)...

Y e g : 9 oS gevey MUY Wey arel g Y SE | forg & @S geveg '
g 371 1 59 % rferced & Sexeg ol RT3 & | ....(FaEm)....

Y wmafy . T, e AT |

Y RraRTar Fto wifest - sfiw 3R forg a1 9ga gf¥wa 81 78 ¥ BFR fiex 3i% §
SIS YT WY U8l BRol d H SHDT RT STdTd & <l | §7814 & — 4&8 U A
HTYUT & 918 fIQ & ST STa1d AR § 3R S BRIST & AYR TR AW 8 S Al ST
HIse | © 3R 7 & Taic o) wied § € 19 39 el | A E, I8 & Ao el © | 98
FE Al & 1 TS €, I8 EHB! A e 2 3R 37T Hel § b &H I UR favar R
1Y | ...(FIIH)....

Y U0, IEarern : I8 Sellfas H Seflere gan B |

SHRI ARUN JAITLEY (Gujarat): Sir, is it legalising the issue of ten*orism?.
{Interruptions)
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o} RreRr Ao Tifes : M9, 39 THR F ...(FGHM)... Please don’t disturb me.
#9, $9 TR 3 G BT M 8 bl & U1 H el FHSIAT | il 3% & sraifrer
& RIS It H I SRT ADhei Bl 81 FIR R B [ AT 59 PR A eI U2 J0
RS E , 39 TPR B BT < I 8 Il 98 (5] el H 781 9541 & 3R 9 R 31 o 38
g 5 IS9P STa19 < |1 | Ifcd T I8 DI SIP a1 R | 98 A U 7o o 78 © o
39 WX TR W PV AR PR I3 8, YIeT IR 4T 3TRIY R I 8 AR 89 A< I1d PR I 8
1 B9 ATYT B a1 R & © dictp U1 91 X8 2 | SHD 3feR &g M BRI 8 131
D] A P S, AR | ...(FTIH)....

MR. CHAIRMAN: The matter is over. Discussions are over.

i STa= g : <RaY, I8 AR 980 R Ps au A R AF A 8 | L (@EEE). ..
I ATEd, § MU YO A8l § [ AR U1 81 T8 | 1 H9 59 IR |
3T TS, TR H =<l DI AT & DI 2 3P U1 37 AR SI0d10 ST B B &
1 TE B, Al A S HA L. (FAUH).... TIRAT A8 F U © ...(FIF).... AR
B gl foredi 2 1 ....(amaem)....

oY QUTIfY : TIRAT B Saled A BRY | ...(FGYH)... ST | ...(FaeM)...

A P gERt : TE — T2, sH9P! Rpre A Fbran S | A I qe gu @
IRl Y LT Y ® e H | .. (FAHF)... IAB! Fa ! briare I faenfud fear
ST, aRAT I8 =T IRERT 81 SIQH | .. .(Fae™).... 9 e & smexoiiy 9471 8, U TS
IRORT &1 S | ... (L), ..

st wurafy : # Sa T8 W 0 L (@aEE)... 39 Bl 6 g9 gaied 7 BRY |
..(TAIT)....

oY Rrevret o ifed : R, 3R Ig Rb1sS § ST A 819 SYel fb g9+ a9 781
1 ...(auE). ..

Y e 9=« 5 forg &1 g9 fadera A &7t <7ofia wTief S ) g1 4 81 j@T
99 forg @ ford — o & Tde O, RIT 39 IR 4T HRA1 AR 3T ? .. (AEH)... RT
9 AAATSe YaHc & 3R fofg & 3Mu9 § Hey § RIS W A9 =i HRAl A1l ?
...(THT).... 31T AP Afcfhhe B AMaTIHdr U TS | T8 IR ReeRHT a1d gl
T, H Aradl § I8 Fel T8l © | ...(ad™). ..
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i TR : TP aT A | 39 Dl [SIHE 81 & 39 Ulse W | SOV | Are <,
Y | ...(FFEH)....

Th AE-IT 9 : sG] 9ed & Rble F Hhras &1 ey i, W) |
...(FGI)....

#Y sV vt (st wewn) : |l Aeley, I8 9gd 1R 919 § | 99 v e
& foIQ GAT SN ....(EEM).... AU AR, RS GR&TT IR i g, A0 AR S
T R B 2T fI9e &1 TG & A AT let, BRI IR A 99 AT dlef, 8ART O¥% 3 1T
B ART 7 e 4 U a7 T | AR GRe I & forg forar &1 faw 2 98 89 99
A € | 8 HA1 F dlel & 918 [Juet & <Id1 & RS | b QA1 [H4! @Afth a1 g2
TGT TAT TR ...(AIH)..... 3T Al QIY, HRT PR & | ...(AGEH).... AT a1
qhd T 95 H | «.(F9YT)... | have a right. | am a Member of this House
..(Interruptions) .

it |HTafy : 31T Fe a1 T <d, gAY I R A R T | LL(FAEH).... 3T |
+..(TTIH)....

it ar=e et : gUTafy HE, § U 91 AT e dredn g 6 S forg @t ard @t
T3 ¥ forg RTIeR @ SN & 9dT — gAR T #3) $f rofta e &) g & | forg wR
I BTN WRBR = TR | MY 39 IS A 59 e § Ig 91 yeel UR 91 T, 396!
Reare A bTet SY | ...(FaH™). ..

st |Hmafer : § Rare <gm | arg o7, o Sifry, ...(@um™).... 3 96 SISy |
...(TAIT)....

SHRISHIVIRAJ V. PATH: Sir, will that go in the record? Otherwise, they will say
that | have not replied...(/nfem/pto/7S”... otherwise, | will not be in a position to

rtjply

SHRI ANAf"D SHARMA: Let there be a separate discussion on this
issue....(Interruptions)

SHRI ARUN JAITLEY: He has placed the interview before the House
under rules. How can it be expunged?

SHRI SHIVRAJ V. PATH: Under which rule, can it be admitted? You show
the rule under which it can be admitted. ..{Intenuptions).

it Frelieaet a9 (afed dmrer) : I8 91 geais A o | W), I8 Sl k@ 4,
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s SHH YRR © | This is a procedural issue. X, BARI FaRqT & HTdH
...(FAUT).... T, AR FaRT & TP, IR 3Mifche Hb Ugel | I/ AlcH
e 2, 41 31T UG TR B Ghd 8 | 9%, § $9P heie § -Ta] Siidl, But this is a
procedural issue. WX, H, 3TN ST HIAT ATZM [P NI T 3 S18Y | 3FR a1 Aifed
T, TR QferTer 81, 391 STHYHTH & SUR, A1 I8 Siad 78l 8 | 3R $9S IR H 3113
Aife faam 81 3R gy wRffes o 8, A1 98 REIE # o Ihdl € | ...(FFeM)... Let
the Leader of the Opposition...(Interrupations)... Let the notice be come. Sir, this is a very
serious matter.

7 T, IEaTterdT : QI A1 | ...(FFETH). ..

it FUMRT : 37T 93 SMSY | ...(JAYH)... 319 96 S8 | H 9 X&1 § | H !
AT G | ...(FIEH). ..

SHRINILOTPAL BASU: Sir, advance notice has to be given that he \will make
allegations on the basis of this paper, which he is now authenticating, and, if you are
agreeing to it, only then it can be taken into consideration, and, this is dearly the
rule...(/ntem/pf/onsj...This is the rule.

it U : 377 A 91 A <A IRT | ...(Taem). ..

7} TG, STEQEferaT : TR, I8 10910 W 3T T $exY & | Iqh! Rprs A B
. (TIYT)....

it U - 3779 Fle 1 ST | ... (FEEM)... 3719 96 S8y | ...(FaETH). ..
N} ATl 9 : WX, o™ P ATER I T8 O Gl & | ....(FIHM)....

1} U0, e aTiordl : AU A8ISY | ... (auT). ..

37t 3T 911 : AT 37T BHD! YA 9 31 ? ...(FAYTH)....

i AT : H PIS JHI0 9F T8 < RET§ | ...(FALM).... 37T U F7e 93 e |
31 U fAF7e 98 Mg | ..(FaET). .. 31 98 %Y | 3779 98 1Y | ...(Fqe™)... §
AR AR ...(FALH). .. 3T 3T 91 G SAY | H AT G ] [ THHRI &
fo1g =1 ared g 1% 511 3o ol STaaw 8 STt < gax G | I8 o &9 4 g8/
qe1 fam o |1 9 39 IR fSHH BT A18d & | feh H Hal 15 ¥l [ o=
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I W H ST § T4l B .. (FAUH)... T S S8 | ...(FAUF)... 9 GHI
...(FGIF)....

M0 AP ISt : IR, B FAFRER B THIR & I1€ AT ...(FFIH)...
...... %‘M&Wifﬁ&ﬂmrx‘)ﬂ _}ywﬂ‘d&rﬁé_’#

Y wumafy : oy A a1 G ARTY | ..(aET). .. 37T T I FE S ® 2
.(AIH).... § F8 BT § [ [Uod 95 4 551 I8 93 faamn o1 | s 99 4 $is oM
&1 g1 | #1374 bl [ 390 97 H B 81 d1ell el 8, aIe U9 H 3HB] @l
STRIT | 39 ST IS ITe, A1 SH FHY ST ol | 31T S8 39 GHY IO1 B, U8al
oI, Al ST 3BT & | ...(JFIH)....

st i qEel (afsdft dme) : W), 98l SO Al S8l &l |
...(&@ag)... Sir, you allowed comments on the statement...(Interruption)... He
replied to the debate and, all of a sudden he comes to this
issue...(Interruptions)...

STt FUTafe : 31T SIFTT | X H SfY, 319 SIfeTT | . (Fe).....

2} SUiHR @il : TeHT $I 7T ...(FAUH)... S fSae § 91T foran
I — 3T WARI B § I Y&l 8 | I8 s WRERT 889 H oo T8l § |
...(FGI)....

S} FHTIRT : T8 TRERT AT P A 8IS © | ... (FGEH)....

it diuieR @l . wede &1 R f&a1 |1 The queries can be raised in
the reply...(Interruption)... T&al Nfex fRATIAATR | ...(aem™). ..

M P T ey gufy 7ERY, s9 Ree ¥ s AR
(T

SHRI SHIVRAJ V. PATIL : Sir, let me please submit, # g<I fa=aar &
DG [P iR 31Tt < TUISTR B1 $9 41 Bl IS o ferq Bl Hl goIroid <1 i1 |Febelt
¥ 1 3R 98 U8l ddl < I, FIT Il 319 J oRe H ART W01 819 b 918 ¢ X8 & | WX,
B I 8, el ard 8 b 3R bl & Raers uferirer 2, a1 fifier @1 ifew
A8, e 29 F 91, SHB! ST — YSdTd B SHD] AT ST & | I ST BBl ST
BT, I8 99 TV 1P © | ISP 915 I8 81 9I1dl & | 37re1 gRIRAfT T 81 7€ © 6 s=vi
ISHR IATIT, ¥R HE- & 91 9T | 89 3171 it aRIRIfT # o 1 €, o1 w1 s amy
STATg S D WY BTeId | T2l 8 | .. .(TaEH).. ..

+ Transliteration of Urdu Script.
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3 TR $H0 Y (STR IS : IS I Al & | ...(FFEH)...

# R & oiikd : v Fd IBEY | ..(JAYF)... AT FA IO |
. (GTH)..... § SHST S M| ...(FFIM)..... 3T Bl SSISY | SR MR H I35,
AN PR IoT5Y | H IHDT Bl STA1d § ST | W, AT B BT 2 EHDT SHBT Ul o1
T 1 ...(IL)... 39 TfeRTe o = ® | Sir, it should ... (Interruptions) ...

AN Freliaa a9 : AR, I8 YRIISR BT AT © | S99 JATTD] Hiew <+l =AMLY |
..(TIT)...

it HTIRT : 3§ SHD! T oI ... (FAYH)....

st RTaRTS fto wifed : R, 3R ¥l & Racp Tfere o131 a1 SHdT Bis THTs
< BT HipT 781 frerm ?

SHRINILOTPAL BASU: | am raising a very serious procedural question. We
respect the Leader of the House, we respect the Leader of the Opposition, and,
| think there are several nevi/ Members who would like to learn proceduraliissues
from, at least, the Leader of the House, and, the Leader of the Opposition, and, if
we create such wrong precedents, | think the future of this great House is in
extreme danger. Therefore, Sir, in the interest of the future of this House, you must
give a ruling on this procedural issue, whether the Leader of the Opposition had
given you advance notice along viflth the authenticated copy of the transcript of the
television interview, and, whether your office was passed this on to the Hon.
Minister and brought to his notice that this kind of allegation will come. Sir, that
is the procedure about which the Rules of Business is very clear. Sir, on that
procedural issue, | therefore, seek your clarification.

My e e, v e |

Y Srra R : IIAT W1Eq, A 9E1 B S MU AT THel® g 8, 98 AIC
wY A &I — I Al IR JACHI §8 © | U Al $B AT Gl 7 Hel, H31 off f I
TE 2, 5 T P IR — BT A ECH @G W BS99 F' A
...(TAYT)....

PV AR 9 : g a8t a1 2, T a2 |
Nt QUTIf : Fie@ ARTT | ...(Tae)... S 8, SH B | ...(FIIH)... SIfeTT |
ot ST R : TIREA 184, § I8 3rsl B I81 7 f 59 AT ey o I8t
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39T YTST eh D1, 31T U<l B ST @eh @i, Il AT I HAT Sff 7 39T 919 acl
I W1 89 AP HTH! Yaa a1 — U9 BI, TR B, & $F 9 TAT BT & (T
Y | I b QAT IS a1 o1 gs AT | I 61 b axhed & a18 Al e [hRvy g S
2, TETATE | SH A 9 ...(FIHM)....

i} 37TI=e ¥ : JTRIY T Y I |

it Sroa= {18 : vap fAee, 31 91 A1 gvg . .(FEE)....

SR [T &M - Y8 AR & & e |

P AFN e - [P R AR E 7 ...(FTEM)....

i SR 9foT : IS 3RY &1 € | ...(FGIH).... I8 AR LI 2 |

ft ST R« v A 530 Sft 3 w3 3rue STame & SR BRER o fh
BIS 914 I8 K 8, S19 § 7 1 TR IR ¢, SASD 918 AFG Fed 9 of | G4
IRR BT 2 b PIS 91 I8 Il & A SHBT WEIHROT 1 91T & 1 3R IE 91 SR
51 1 T8l Ge1 38! & I ISP ....(FauH)....

M0 AP AT @ Separate notice & TIVIY, IHPT A 3 ST |
...(FEEM)...

...... a«l&lm......l?ibll_.l,? Kl dows < > Separate notice :§ gu cpsll Ciw puidy

it wamfer : oeRy,.... s8R,....

ot srra= R : 78Iy, U I8 "Ml SOl AT fd R A Aifed 39 ok
989 H TRIg BN, A1 § I¥HT S <1 | 31 T geheH | A SaT a1 2 iR gt
T B8] ST R8T 8, S gHP! STa1d T8 A1H | FIRAT 9184, #-1 fde € &b a8 7del
IS ART AT HAT St BT ol T 921 7 | 59 fhll iR 1S IRIT 712} & © | 9 w3
S TR IIRIG &1 & | ...(FAH)....

0 AHE ST : SASTH AT | ....(FALH).....

...... ENEN IV N Q@r‘}]l :J.',—vwdh—aéurwﬁéjx

 Transliteration of Urdu Script.
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2} SR R : 3R d &1 579 — PR & AT G &, N 9 SATa]
el €l RET &, H 1 ST A4 €1 el foran 3R 7 Sab! bl a1 uR fewof) Y |
..(FIT)....

MO AGEA At : ITP! 11T DI TR | ....(FAIH)....

...... c;..l&‘u....._dﬁq‘}&%&g‘:}ywﬂidﬁur@gg

Y TH.TH. IR : TR, THD! Rapis U Fapret ST | ....(@maem).... I Trra
P ERE PER T ... (ATHF)...

it gumafy : 9fev... IfeT.. (=aum)...

310 AGEH ISt : 84 SRR HT18D & | ...(FTHM).... TH GO BT 8D © |
..(FGHT)....

_46:K‘5ﬁ‘)3u:u.‘v ...... el e, ‘46"K6ﬂ‘)ﬁuﬁ-}:}r wﬂ‘dﬁu)uﬁs_,#

ot 7o, srEqaTfera : ¥ 1 R4 € fF TRT wRIe 2 2 .. (aum)....
N IRy : g BT ... A SaE T T2 . (@) .. AT GH BITT |

Y Srra=a R : 3R U BT 2. 9IRS 9red, U7 BT © 3TN 3R I8 ol
Jafafed g & ®1u & R, S ded © 5 By & SR gfex yfHT 8 ol ©
....(STAEH).....

MO I HSRY : TPHR el ST & 918 1 9frd 81 Sl & | ....(Faem™).... 519
HRBR Fell SR 2, T T geg *8I SR 8 | ...(FaEH)....

it gumafe : ifere, SiferT, A HINT | ... (FauM). ..
W0 IFTET HSRT : AR ST o a1 I gfeg * BT SR 2 |
#ft wurafy : wer o, 3f3w,...afeT |

2} ST 9% : TR A1, )1 e 8 6 4 3l I« a1d 781 $el § | I8
ST 8 8, I§ <0910 IR U gexeg H AT 8 | I8 AN A <1 § | ...(JaEH).... e
U AT Bl SIIY | I8 ST €090 W ST AT 8, § 3BT Iooid PR gl g |
.(FFIH)... IB S

tTransliteration of Urdu Script.

*Expunged as ordered by the Chair.
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I&1 IR 2, T8 1010 b $7evey BT adfeH RPTE & | ...(JdHM).... 3R odio b seve,
BT gafeq RHTS & 1 ...(TaUM).... IHH & HU X ? ...(FIUM)....

2} R TEARY : AU HBISY, ...(FAHM)... ST TR BT U, 37 698 A
30 TR, 2000 PI IS AT | ...(FFEH)....

i R iy - T

7 T, IR aTterdn : [Aue & Aq TS B | ...(FaEH)....

S ¥ TERY ¢ TG SArSAron St 7 U8 BET A7 | § D! UG =TS § |
...(FAUT)... S FST b ICd W, ...(FAIM).... Y AT | ...(FALH). .. msaroft it
T HEl o1 & a1 A Feq H 3Mcihe X A 39 UBR Bl Pls Alled &7 S |

...(TH).... 519 fqueT & =17 rsareft S &7 I8 2 & a1 R SHT T T 781 81
BT 2 ...(HAYF)... AR, A7 4T ...(FGHH). ..

st wfaran oReT (ToRm) < 7ERY, AW B, . (FauH). ..
) T, T, AT : AT TS B, ....(HIHM)....

Y R =« 1 A snidihe fopam Sy A Aifew famn S 2 L (@em). ..
He & PRIATE F 9! A fFar Sy | ...@agm)... § a1 o @1 § 1 gs
3TSAToR Sft 7 I8 HET 1, ...(FAM).... { WRERT 1 81 1S RAATIBTE | ...(F@EH)....

Ml e 2, P B | ...(FaeM)... 39 95 gV | 379 9f3y, a9 9fey
3y i 33 W8T, B! G NRTY |

i g¥er gAY : arreRofiy wumfr Sft, # et e g 6 oimue qet ater
BT AR AT | ...(HGEM)....

it gl : 3y ST | .. (). .. 6! W A R | L (aem). ..

T A HEw : I8 1 3128 g s fauet & =11 &1 93T ... (aem). ..

it gumafey : arg fSU, fuer & Far s SareT BIRRIR & | .. .(eaaHH). ..
AT SATET 59 ST Bl S § | ...(Fae)..... 81, 39 5999 &er & 3R g=iq a9 W
g

i o1 gERY  FHTIRT Sfl, 30 TERR, 2000 BT BAR HET $ T FHEI
BE
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GeR gawid o forg @l gfaefadis & Hdg 4, Ud FHERIS B ool R gU 3THT
91 SoTs o | 99 9HY ersarefl off 8 fAfRex 9, S ®8T o1, I8 Rulings and
Observations from the Chair & It 124 TR 3ifehd & | H SHBT 4@ ATZM | “The Minister
of Home Affairs, Shri L.K.Advani, appealed to the Member to have it translated, ?ﬂ%ﬁ
I8 GATERYS driet T, “and authenticate it to enable him to pursue the matter.” fr
O TIRAT 71 I T i &1 3R Tt 238 BT gaTen Al A foras wet 38 & 9IS —
5 &1 W RTep 8, 99 99T U8 H8T,"Whether it is in any newspaper or any other

document, he should give a prior notice to that person, so that he can conie here and
answer" ..{Interruptions)... 1 am not yielding. ...finterruptions)... 1 am not yielding.
..{Interruptions)... in this manner ...{Interruptions)... Let me complete, after that you may
also speak ...{Interruptions)... Sir, | am not yielding. And your allegations in this manner
are wrong, they are out of order ? S ITd ®T Icolwd [HAT AT | A U 3R a1 P! ol

&5 <19 forsdt fafeRe &1 Yt 81 <11, a1 fa7id 16.8.1993 B ST 79197 UTTele 3791
Vg < g ¥ a9 faw[esid el Sff 7 8 FRfhse= qu- @ o d9 i dobleld
<R 1 I8 Hel AT fb g8 ¥71,Rulings and Observations from the Chair & g5 292 &1
16 & 'No clarification should be sought after Minister's reply" ...{Intermiptions)...

SHRI ARUN JAITLEY: Sir, | have a point of order ...fIntenvptions)... Sir, the Minister is
deliberately misquoting the rule. | have a point of order.

N T.0. JEaTord : I8 AR & RIT ¢ ...(Fau). ..

AN G TERY : A AR IR TE YD G 8 | L (FEEF). .. IS Saw (g S
AT T 9 THR &I 91d $ 32 & dl &1 91 SRR M 8, Th I8 & 9 IR
AT < 3R gAY 3MATTHE BN 3R 3 FARIBbeT Bl 207 H 7 foram Sy | $4feg
3BT e B HRIAE! 9 fAaifa fear sy wife e g eer @, a8 i)
NIRRT 919 B a1 AfTad Wy 9 w8 & forv v 71 YRS 99 S |

SHRI ARUN JAITLEY: Sir, my point of order is: that the Minister has deliberately
misquoted the rule. He has deliberately misquoted the precedent. Rule 238A says
that no allegation of a defamatory or incriminating narure shall be made by a Member
against any other Member or a Member of the House unless the Member making the
allegation has given previous intimation and notice. Ifs only if the Leader of Opposition
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has made an allegation against a flember of this House that he is required to comply wil;h rule
238A. He has not done so. The precedent which the hon. Minister has wrongly quoted with
regard to a debate we had on 30" November, 2000 also mentions that when an
allegation appear in a newspaper with regard to the activities of LTTE and an allegation
was made again£;t another Member and a Member of the Council of Ministers itself, only then
the Home Minister got up and objected, "He has started reading 'Member" as 'any person'.”
Therefore, the Leader of Opposition has not mad&any allegation against a Member of this
House. Rule 238A and this precedent is not applicable ...(/nferrupf/on)...

SHRISHIVRAJ V. PATIL: Sir, one-sided version should not go on record. The fomner Law
Minister has said and we have to take everything he says very carefully. | will read it to you:
No allegation of a defamatory or inciminatory nature shall be made by a Member against
any other Member or a Member of the House unless the Member making the allegatibn has
given previous intimation to the Chairman and also to the Minister ...{Interruptions)...
Let me complete ...(Interruptions)...

ST AT &I : T8 | HBI 8178 & ....(FAIM)....
£ T : 377 SERY A1 WL ....(F@UM)... dle Y ...(FaEH). ..
N U0 SrEartordn : i off ... (FaEm). ..

sft GUTfY : 3T 95 TET T ...(FAYM)... R IR PR @ © ...(SFIIH). ..
ST g Sft, 39 $9®] Helel 181 B D ...(ATLUH).... §& [AoT8T ...(FaeM). ..

3} TH.T9. AT : FUTIRT Si, 8189 &1 RIS HI™T WY, A SIed e diel
REE |...(FIYM)... TEHA! Sl BT a9 <1 A1RY. . .(FFEH)...

SHRI SHIVRAJ v. PATIL: Sir, the inimaton to the Chairman and also
to the Minister concerned so that the Minister may be able to make an
investigation into the matterforthe purpose of areply .........ccceeevvneenn. {Intenvptions)....

$10 (sThrelt) o1 Q0 Buge : *

#t iy : oy AfSY, # diem 9 W L (@au)... Bis Rere # T8l S
...(TAYT)....

*Not Recorded.
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S10 (sfFet) o111 Q0 BUge : *

i R uEdy ;¢

it Tl : oy AfSY ...(au™)... UF e, (@aur). .. § 310 STHER)
ST TG ...(AGETH). ..

S e o ¢

it gumf : U e 9o ... (aaem)....

S grer o ¢

st TRy : oY SIRT 3T ...(@agE)... TR S AT ..(agM).... Th

e ...(@auM)... U6 e § eiRfhaee < § oudl ...(@aum). .. 319 U6 fFe
ISV .. .(FAYF)... IS TSV ....(FFYH). .. MY I 3T ....(FFer ). ..

Sﬁwfﬁﬁ'\& *
oft QU : 319 99 95 98V .. .(FaHH). ..

i T4, I qarteran : *

sft wumfa ;- IR ...(FIUM)... TAT B B B BT FAld T8 ©
(FTIF)... MM T (EuM)... ARRUERE] S LL(9H)... ST
afST...(aaemM).... § US 914 a1 I1edl § b I8 Il $© YgHR Y11 5, SAH Bl
HR 7 fopedt fifRer & SuR fheft a)E &1 ®Is Ufere™ 981 e § ...(au™)... a8
a1 <IN ..(TaE).....

37t Rra=TS 10 wifed : AR ST, 3 981 Uaawid R QIY ... (). ..
i T4, e qarteran : *
i FHTaRT : e SRTY .. (EEH)..... Je 1 SIT |

it Rrarat Fto wife : FTafy ST, J2 981 vaawi $HRe QI die SfoTg
.(AM).... I TE I B RT3 e & 9187 &b ART & Raaib Gefkier
2T fom T ST FavdT, S MTeH] G Bl §a 4 [$the $HR & BIfde T8l & ...(FqLH)....

*Not Recorded.
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2ft 3REYT Sicelt : TRIATGS IR STRIY T2 o7 Al | ... (FTLH)....
S10 (SRR ST QO BT : U eI 91 PRIT 8 ...(FTH)...

SHRI SHIVRAJ V.PATIL: Sir, this is not correct. (Interruptions) This is not
correct. (Interruptions)

SNt QUTIfY : e B FRIAE! 1S IR I97 TH & oIy g &1 St & |

The House then adjourned at forty-one
minutes past three of the clock.

The House re-assembled at thirty-one minutes past four of the clock, MR.
DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The House is adjourned till 5 O' clock.

The House then adjourned at thirty-one minutes
past four of the clock till five "of the clock.

The House re-assembled at one minute past five of the clock, MR.
CHAIRMAN in the Chair.

STATEMENT BY MINISTER

Re. Train Accident on the 14th December, 2004 at Jalandhar-Pathankot
Section in Ferczpur Division of Northern Railway

it |AuTafy : A T8 AT SN $ IR o P ULETd # Sraw (g Sf, A A
foaer, 7 U fawy ISR | #-Y j19 A e H I ]E1 989 A § $qP] A AT DR, T8
H31 St 9 e B o5 ST fawdn o 3R 519 =18 99 IR 6& Bl T R |

a1 w3 (7 AT IN19) © R, 14 ARG DI IS S&A1H "I Vold 4 g8 AR dAld G4
H H U ICTHE THR, T BT AIGH GAT, Al AHT H TITT SR § "I el W 1,
HeISY | HEARYE IR N T H3M1 3M1R el G1€ & q41 AEAT Bl R HEAT &b ART Y
I8l ¥ | HEleY, 98] SHR 84 Sl BIF BT U1, T8 (5T | JFI 8199 H SHI 159 31
I <1 | b el o1 I8 PRI el b A1 WIS 81 %81 8 3lI% ...

it ATafy : WIS T2 81 W2 8, MIH! WIS 8T8 2 |
) AT TITS : B, HXI WIS 81 RE1 € | He Iy, A1 3 Si 7 Hel [ where is

Lalu Yadav?
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